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To, 


Dr. Deepali Sharma, 


Advisor (B&CS), 


Telecom Regulatory Authority of India, 


Tower-F, World Trade Centre, 


Nauroji Nagar, New Delhi - 110029. 


Subject: 	 JPL's comments on TRAl's "Consultation Paper on Formulation of a 
Regulatory Framework for Application-based Linear Television Distribution 
(ALTO) Services (Including Free Ad-Supported Streaming Television {FAST) 
Services)" 

Dear Madam, 


Please find enclosed the comments of Jio Platforms Limited's (JPL) on the TRAl's 


"Consultation Paper on Formulation of a Regulatory Framework for Application-based 


Linear Television Distribution (ALTO) Services {Including Free Ad-Supported Streaming 


Television {FAST) Services)" dated 06.04.2026. 


Thanking you, 


Yours Sincerely, 


For Jio Platforms Limited 


Chief Regulatory Officer 


Enclosure: As above 


Jio Platforms Limited Corporate Office Registered Office 
GIN: U72900GJ2019PLC110816 TC-22, 5th Floor, A Wing, Reliance Office - 101, Saffron, Nr. Centre 

Corporate Park, Thane Belapur Road, Point, Panchwati 5 Rasta, 
www.jio.com 
jpl.investorrelations@jio.com 
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- 400 701, Ambawadi, Ahmedabad 
Gujarat, India 

- 380 006, 
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ͧΊΪ ΄Μ̯ϋΪι΢ν ͫΊ΢Ίχ͇͋͛ν (ͧ΄ͫ) ̽Ϊ΢΢͋Σχν ΪΣ Α·!͛͜ν �ΪΣνϢΜχ̯όΪΣ ΄̯ζ͋ι ΪΣ
	
͞FΪι΢ϢΜ̯όΪΣ Ϊ͕ ̯ ·͋ͽϢΜ̯χΪιϴ Fι̯΢͋ϮΪιΙ ͕Ϊι !ζζΜΊ̯̽όΪΣ-̼̯ν͇͋ ͫΊΣ̯͋ι Α͋ Μ͋ϭΊνΊΪΣ
	

DΊνχιΊ̼ϢόΪΣ (! ΑͫD) ΋͋ιϭΊ̽͋ν (͜Σ̽ΜϢ͇ΊΣͽ Fι͋͋ !͇-΋ϢζζΪιχ͇͋ ΋χι̯͋΢ΊΣͽ Α͋ Μ͋ϭΊνΊΪΣ (F!΋Α) 

΋͋ιϭΊ̽͋ν)͟ ͇̯χ͇͋ 06χ· !ζιΊΜ 2026
	

͜΅		 ΄ι̯͋΢̼Μ͋΄ 

1/		We thĲnk the !uthority for providing us the opportunity to suĿmit our Đomments on this 
�onsultĲtgon PĲper (�P)/ �efore responding to the speĐifiĐ issues rĲised in the �onsultĲtgon 
PĲper, we would like to plĲĐe on reĐord ĐertĲin suĿmissions thĲt form the ĿĲsis of our 
response to the issues under ĐonsultĲtgon/ 

2/		We note thĲt the �onsultĲtgon PĲper hĲs Ŀeen issued to frĲme Ĳ regulĲtory frĲmework for 
̯ΜΜ ͸ϭ͋ι χ·͋ ΑΪζ(͸ΑΑ) ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν χ·̯χ ͇ΊνχιΊ̼Ϣχ͋ ̽ΪΣχ͋Σχ΂ Ϯ·̯χ χ·͋ 
�ΪΣνϢΜχ̯όΪΣ ΄̯ζ͋ι ι͕͋͋ιν χΪ ̯ν ͞ΜΊΣ̯͋ι χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ΂͟ χΪ ̽ΪΣνϢ΢͋ιν/ 

3/		 Therefore, in the �onsultĲtgon PĲper, the !uthority ĲppeĲrs to hĲve inĐorreĐtly Đonstrued 
the ĐhĲnnels delivered over the top (OTT) through internet Ĳs “lineĲr ĐhĲnnels” just 
ĿeĐĲuse suĐh ĐhĲnnels follow Ĳ sĐheduled progrĲmming Ĳnd inĐludes Ĳdvertgsements/ 

Eϳχι̯̽χ ͕ιΪ΢ �ΪΣνϢΜχ̯όΪΣ ΄̯ζ͋ι΄ 

“2.52 In ‘!LTD Services’, television channels being delivered on internet are linear in nature 
in a sense that they carry scheduled programming and advertisements (which may be 
same or different) but is functionally indistinguishable to consumers watching a channel 
through conventional regulated DPO.” 

4/		 In light of the ĲĿove Đontext, we respeĐtfully suĿmit thĲt it ĿeĐomes neĐessĲry to exĲmine 
whether Đontent delivered over the internet in Ĳ sĐheduled formĲt ĐĲn Ŀe equĲted with 
“lineĲr television ĐhĲnnels” delivered using dediĐĲted ĐĲrriĲge meĐhĲnisms suĐh Ĳs 
�ĲĿle/SĲtellite (DTH) or IPTV/ 

5΅		 DΊνόΣ̽όΪΣ ̼͋χϮ͋͋Σ ͸ΑΑ �ΪΣχ͋Σχ ̯Σ͇ �ιΪ̯͇̯̽νόΣͽ΄ 

a.	 Today, the content is delivered to users over the top (OTT) through internet in various 
formats, be it scheduled or non-scheduled, across a wide range of platforms hosted 
on internet. 

b.	 Irrespective of whether the content is scheduled or non-scheduled and irrespective 
of whether it carriers and is supported with advertisement or not, such content 
delivery through internet remains OTT services. 

c.	 FAST (Free Ad-Supported Streaming Television) services are a category of OTT services 
as the content is delivered over the public internet and is free for the consumer at the 
point of consumption. 
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d.	 Such OTT services are fundamentally distinct from traditional television 
broadcasting. In OTT media services (including FAST), the bearer cost (i.e., data 
charges for the underlying internet connection) is borne separately by the user 
through their internet subscription, whereas in traditional television broadcasting 
(Cable/DTH/HITS/IPTV), the bearer cost is bundled with channel charges by 
Distribution Platform Operators (DPOs) as part of a single subscription fee paid to 
the DPO. In the case of FAST services speci͕Ί̯̽ΜΜϴ΂ χ·͋ ̽ΪΣνϢ΢͋ι͛ν χΪχ̯Μ ζ̯ϴ΢͋Σχ χΪ 
the platform service provider is zero, χ·͋ ΪΣΜϴ ̽Ϊνχ ̼ΪιΣ͋ Ίν χ·͋ ̽ΪΣνϢ΢͋ι͛ν ζι͋-
existing internet subscription, paid entirely independently of the FAST platform. 

e.	 The distinctions between OTT media services and traditional television broadcasting 
are further evident across multiple dimensions, including delivery architecture, nature 
of content rights, network control and quality of service, use of network resources, 
and device ecosystem, as elaborated below: 

i.	 Delivery architecture: Traditional television broadcasting operates over 
dedicated, managed networks using a one-to-many (broadcast) architecture 
through cable, DTH, HITS, and IPTV platforms. In contrast, OTT services are 
delivered over the public internet using unicast networks on a one-to-one basis. 

ii.	 Nature of content rights: Broadcasting is governed by traditional TV transmission 
rights linked to television distribution, whereas OTT platforms operate on 
digital/content rights directly from the content aggregators. Such rights are 
platform-specific, flexible, and often include on-demand and multi-format 
exploitation models. 

iii.	 Network control and quality of service: Broadcasting networks are controlled 
end-to-end by DPOs, enabling assured quality and reliability. OTT services, 
however, are delivered over best-effort internet infrastructure without control 
over the access network, and service quality is dependent on external network 
conditions. 

iv.	 Use of network resources: Broadcasting carriage relies on scarce and regulated 
resources such as use of licensed spectrum and dedicated infrastructure by DPO 
such as DTH, HITS, Cable, IPTV, justifying ex-ante regulatory oversight. On the 
other hand, OTT services utilise open, general-purpose internet infrastructure 
without exclusive allocation of any such resources to the distribution carriage 
operator. 

v.	 ΋̽ι͋͋Σ νΊϹ͋ ̯Σ͇ ͇͋ϭΊ̽͋ ͇Ίϭ͋ινΊχϴ΄ Unlike television ĐhĲnnels distriĿuted over 
liĐensed DistriĿutgon PlĲtform OperĲtor (DPO) networks, whiĐh Ĳre primĲrily 
designed for viewing on television sĐreens, Đontent delivered over the internet is 
optgmised for Đonsumptgon ĲĐross Ĳ wide rĲnge of deviĐes, inĐluding moĿile 
phones, tĲĿlets, lĲptops, Ĳnd ĐonneĐted TVs/ 

f.	 We acknowledge that several online platforms, such as YouTube, JioTV, Zee5 and 
similar OTT services and websites, offer content streams that may resemble 
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̽ΪΣχΊΣϢΪϢν Ϊι ν̽·͇͋ϢΜ͇͋ ͞ΜΊϭ͋ ̽·̯ΣΣ͋Μν΅͟ However, such content is acquired from 
content owners in the form of distribution rights over internet , and curated by the 
platform into scheduled content streams, along with the advertisements. 

g.	 These OTT streams are delivered over the internet, with the underlying network cost 
being borne by the end user through their internet subscription. FAST services follow 
the same as the content is delivered over the public internet, the FAST platform 
neither owns nor Đontrols the underlying ĲĐĐess network, Ĳnd the Đonsumer’s sole 
cost is their ISP subscription. The access network and associated infrastructure are 
neither owned nor controlled by any OTT or FAST media service provider. In contrast, 
DPOs operate managed and controlled broadcasting networks, and recover the cost 
of both carriage (bearer) and channel subscription from consumers as part of a 
bundled service offering. 

h.	 Therefore, even if OTT content streams, including FAST channels which are a category 
of OTT media services, are delivered to users in a scheduled or channel-like format, 
they qualify as OTT media services and are fundamentally distinct from the 
distribution of television channels through licensed DPOs such as cable TV, DTH, 
HITS, and IPTV, as defined under the Uplinking and Downlinking Guidelines. 

i.	 Accordingly, digitally aggregated content streams, whether in scheduled or channel-
like format (as in FAST), on-demand, or any other internet-delivered format, cannot 
be equated with licensed television channels distributed through DPO networks. 
FAST services, as a category of OTT media services, must be regulated under the 
same framework as OTT services and not under the broadcasting regulatory 
framework applicable to Cable/DTH/HITS/IPTV DPOs. 

j.	 Further, it may be argued that there is a need for additional regulation on OTT to 
ensure the non-discriminatory availability of their content to every user. The principle 
of net neutrality already mandates that internet service providers carry all content 
without discrimination, ensuring that any content hosted on the internet is equally 
accessible to all users. By this it is ensured that all content hosted on internet is equally 
ĲvĲilĲĿle to every user/ This effeĐtively sĲtisfies the Đore requirements of “Must �Ĳrry” 
Ĳnd “Must Provide/” !ĐĐordingly, introducing separate regulatory provisions to ensure 
unhindered availability of content over networks may be redundant 

k.	 It is further noted that in the internet ecosystem several OTT platforms, websites etc., 
host a wide range of scheduled and live content formats, including live sports events, 
news streams, cultural programmes, music performances, government broadcasts 
(such as parliamentary proceedings), webinars, and other real-time transmissions. 
Such content may be presented either as standalone live streams in channel like 
format or as part of curated schedules within OTT platforms, such as YouTube, 
JioHotstar, JioTV, Airtel Xstream, SonyLIV, Zee5, MX Player, Amazon Prime Video, 
Netflix, Disney+ platforms, Facebook (Live), Instagram (Live), X (formerly Twitter Live), 
and a large number of other similar applications. These formats demonstrate that 
ν̽·͇͋ϢΜ͇͋ Ϊι ̽͞·̯ΣΣ͋Μ-ΜΊΙ͋͟ ζι͋ν͋Σχ̯χΊΪΣ Ίν ΣΪχ ϢΣΊθϢ͋ Ϊι ΜΊ΢Ίχ͇͋ χΪ χ͋Μ͋ϭΊνΊΪΣ 
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broadcasting, but is a common and evolving feature of internet-based content 
delivery. 

l.	 In view of the ĲĿove, it is essentiĲl thĲt Ĳny definition of “lineĲr television ĐhĲnnels” 
clearly excludes content that is aggregated and delivered over the internet by OTT 
platforms, websites etc., and ensures that such services continue to be governed 
under the Information Technology (Intermediary Guidelines and Digital Media Ethics 
Code) Rules, 2021, as applicable. These rules already provide a comprehensive 
framework for regulating OTT media content, including provisions relating to 
Observance and adherence to the Code, content classification, grievance redressal, 
and due diligence obligations. 

m.	 Treating such internet-ĿĲsed OTT Đontent streĲms Ĳs “lineĲr television ĐhĲnnels” 
would give rise to significant ambiguity and practical challenges, including: 

i.	 Definitional ambiguity: Whether only 24x7 continuous streams would qualify as 
“ĐhĲnnels,” or whether intermittent or time-bound scheduled content would also 
be included; 

ii.	 Classification issues: Whether individual content streams within a platform would 
Ŀe treĲted Ĳs sepĲrĲte “ĐhĲnnels,” or whether the entire application/platform 
would be subject to regulation; 

iii.	 Form Factor issues: Whether only channel like presentation would qualify as 
“ĐhĲnnels” or similĲr Đontent (sĐheduled or unsĐheduled) streĲmed over 
Mobile/fixed internet will be included as ALTD. 

6΅		 ͫ͋ͽ̯Μ ̯Σ͇ ·͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙν ι͋̽ΪͽΣΊϹ͋ ͇ΊνόΣ̽όΪΣ ̼͋χϮ͋͋Σ ΑΠ �·̯ΣΣ͋Μ ̯Σ͇ 
�ΪΣχ͋Σχ Ϊϭ͋ι χ·͋ ͜Σχ͋ιΣ͋χ΄ 

Ĳ/		 The ĲppliĐĲĿle legĲl Ĳnd regulĲtory frĲmeworks ĐleĲrly distgnguish Ŀetween the terms 
͞χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μ͟ Ĳnd ̽͞ΪΣχ͋Σχ ̯ϭ̯ΊΜ̯̼Μ͋ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ΅͟ ! television ĐhĲnnel 
refers to Ĳ ĐhĲnnel thĲt hĲs Ŀeen grĲnted permission Ŀy the �entrĲl Government under 
the ΕζΜΊΣΙΊΣͽ ̯ Σ͇ DΪϮΣΜΊΣΙΊΣͽ GϢΊ͇͋ΜΊΣ͋ν Ĳnd is Ĳuthorised to Ŀe distriĿuted through 
liĐensed D΄͸ν suĐh Ĳs ĐĲĿle television networks, DTH plĲtforms, HITS operĲtors, Ĳnd 
IPTV serviĐes/ In ĐontrĲst, ̽ΪΣχ͋Σχ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ ĿroĲdly refers to digitĲl Đontent, 
irrespeĐtgve of its sĐheduled or non-sĐheduled nĲture, ĲppliĐĲtgons, serviĐes, Ĳnd dĲtĲ 
thĲt Ĳre mĲde ĲvĲilĲĿle to users through internet-ĿĲsed plĲtforms Ĳnd ĲppliĐĲtgons/ 

Ŀ/		 The regulĲtgons issued Ŀy TR!I Ĳlso differentgĲte Ŀetween Ĳ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μ, whiĐh 
is provided Ŀy Ĳ liĐensed ĿroĲdĐĲstgng entgty, Ĳnd ̽ΪΣχ͋Σχ ̯ϭ̯ΊΜ̯̼Μ͋ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ, 
whiĐh Đonstgtutes digitĲl dĲtĲ trĲnsmitted over internet networks/ 

Α·͋ Α͋ Μ͋̽Ϊ΢΢ϢΣΊ̯̽όΪΣ (�ιΪ̯͇̯̽νόΣͽ ̯Σ͇ �̯̼Μ͋) ΋͋ιϭΊ̽͋ν ͜Σχ͋ι̽ΪΣΣ͋̽όΪΣ 
(!͇͇ι͋νν̯̼Μ͋ ΋ϴνχ͋΢ν) ·͋ͽϢΜ̯όΪΣν΂ 2017΄ 
“Television channel” means a channel which has been granted permission for 
downlinking by the Central Government under the policy guidelines issued or amended 
by it from time to time, and reference to the term ‘channel’ shall be construed as a 
reference to “television channel”. 
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Α·͋ ΄ιΪ·Ί̼ΊόΪΣ Ϊ͕ DΊν̽ιΊ΢ΊΣ̯χΪιϴ Α̯ ιΊ͘ν ͕Ϊι D̯χ̯ ΋͋ιϭΊ̽͋ν ·͋ͽϢΜ̯όΪΣν΂ 2016΄ 

“Content” includes all content, applications, services and any other data, including its 
end-point information, that can be accessed or transmitted over the internet. 

c.	 The distgnĐtgon Ŀetween χ͋Μ͋ϭΊνΊΪΣ ̽ ·̯ΣΣ͋Μν Ĳnd ͸ΑΑ/͇ΊͽΊχ̯Μ ΢͇͋Ί̯ ζΜ̯ϋΪι΢ν hĲs Ĳlso 
Ŀeen expressly reĐognised Ŀy the MI�/ In this regĲrd, digitĲl mediĲ Đontent mĲde 
ĲvĲilĲĿle over the internet is regulĲted Ŀy the MI� under the ͜Σ͕Ϊι΢̯όΪΣ Α͋ ̽·ΣΪΜΪͽϴ 
(͜Σχ͋ι΢͇͋Ί̯ιϴ GϢΊ͇͋ΜΊΣ͋ν ̯Σ͇ DΊͽΊχ̯Μ ͱ͇͋Ί̯ Eχ·Ί̽ν �Ϊ͇͋) ·ϢΜ͋ν΂ 2021, frĲmed under 
the ͜Σ͕Ϊι΢̯όΪΣ Α͋ ̽·ΣΪΜΪͽϴ !̽χ΂ 2000/ 

d.	 This distgnĐtgon hĲs Ŀeen further expressed Ŀy the MI� in its ĐommuniĐĲtgon dĲted 10χ· 

ͱ̯ι̽· 2023 (ͲΪ΅ F-14013/3/2022-Dͱ) issued to puĿlishers of online ĐurĲted Đontent 
(OTT plĲtforms), wherein the Ministry ĐlĲrified the ĲppliĐĲĿility of the FDI poliĐy in the 
Đontext of digitĲl news Đontent/ 

e.	 In the sĲid ĐommuniĐĲtgon, the Ministry ĐlĲrified thĲt OTT plĲtforms merely hostgng 
the digitĲl feed of news ĐhĲnnels ̯͞ν ̯ ΢͇͋ΊϢ΢΂͟ ϮΊχ·ΪϢχ ͋ϳ͋ι̽ΊνΊΣͽ ͇͋ΊχΪιΊ̯Μ ̽ΪΣχιΪΜ, 
would not Ŀe treĲted on pĲr with entgtges engĲged in the puĿlishing or ĐurĲtgon of 
digitĲl news Đontent/ Further, the Ministry inter ĲliĲ Ĳlso stĲted thĲt χ͋Μ͋ϭΊνΊΪΣ Σ͋Ϯν 
̽·̯ΣΣ͋Μν ̯ι͋ grĲnted permission under the ΕζΜΊΣΙΊΣͽ ̯Σ͇ DΪϮΣΜΊΣΙΊΣͽ GϢΊ͇͋ΜΊΣ͋ν΂ 
2022, implying thĲt television ĐhĲnnels operĲte under Ĳ ͇ΊνόΣ̽χ ι͋ͽϢΜ̯χΪιϴ 
͕ι̯΢͋ϮΪιΙ/ 

f.	 This clarification is significant as it underscores the consistent position of the 
Government that: 
(i)	 television channels and digital/OTT platforms are subject to distinct 

regulatory and policy frameworks, and 
(ii)	 OTT platforms, even when hosting digital feeds of scheduled programmes, 

are not equated with the broadcasting entities. 

g/		 The distgnĐtgon Ŀetween television ĿroĲdĐĲstgng serviĐes Ĳnd internet-ĿĲsed OTT 
serviĐes hĲs Ĳlso Ŀeen reĐognised Ŀy the TeleĐom Disputes Settlement Ĳnd !ppellĲte 
TriĿunĲl (TDS!T)/ In its order1 , the TDS!T reĐognised thĲt OTT plĲtforms neither 
Đonstgtute “TV ĐhĲnnels” nor require Ĳny liĐenĐe or permission from the �entrĲl 
Government for provision of suĐh serviĐes/ Further, TDS!T reĐognised thĲt OTT 
plĲtforms do not fĲll within the regulĲtory jurisdiĐtgon of TR!I under the TR!I !Đt, 
1997, Ĳnd Ĳre governed under the IT !Đt, 2000/ 

h/		 In view of the ĲĿove, it is evident thĲt the ͋ϳΊνόΣͽ Μ͋ͽ̯Μ ̯Σ͇ ι͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙ 
χι̯͋χ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ̯Σ͇ ΊΣχ͋ιΣ͋χ ̽ΪΣχ͋Σχ χι̯Σν΢Ίϖ͇͋ ̼ϴ ͸ΑΑ ζΜ̯ϋΪι΢ν ̯ν χϮΪ 
͇ΊνόΣ̽χ ̯̽χ͋ͽΪιΊ͋ν, eĲĐh governed Ŀy sepĲrĲte regulĲtory frĲmework/ 

i/		 Therefore, it is respeĐtfully suĿmitted thĲt OTT ̽ΪΣχ͋Σχ ΢̯͇͋ ̯ϭ̯ΊΜ̯̼Μ͋ Ϊϭ͋ι χ·͋ 
ΊΣχ͋ιΣ͋χ ̯̽ΣΣΪχ ̼͋ ͋θϢ̯χ͇͋ ϮΊχ· ͞χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν͟ ΢͋ι͋Μϴ ΪΣ ̯̽̽ΪϢΣχ Ϊ͕ 

1 Order DĲted. 04/10/2023 in �RO!D�!STING PETITION/217/2023 !ID�F vs StĲr IndiĲ 
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νΊ΢ΊΜ̯ιΊό͋ν ΊΣ ζι͋ν͋Σχ̯όΪΣ Ϊι ͕Ϊι΢̯χ ̯Σ͇ ̯Σϴ ̯ϖ͋΢ζχ χΪ ͋ϳχ͋Σ͇ χ·͋ ι͋ͽϢΜ̯χΪιϴ 
͕ι̯΢͋ϮΪιΙ ̯ζζΜΊ̯̼̽Μ͋ χΪ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν χΪ ΊΣχ͋ιΣ͋χ-̼̯ν͇͋ ̽ΪΣχ͋Σχ΂ ΊΣ̽ΜϢ͇ΊΣͽ 
̽ΪΣχ͋Σχ ζι͋ν͋Σχ͇͋ ΊΣ ̯Σϴ νζ͋̽Ί͛̽ (Ί΅͋΅ ν̽·͇͋ϢΜ͇͋ Ϊι ̽·̯ΣΣ͋Μ-ΜΊΙ͋ ͕Ϊι΢̯χ)΂ ϮΪϢΜ͇ ΣΪχ 
̼͋ ̽ΪΣνΊνχ͋Σχ ϮΊχ· χ·͋ ͋ϳΊνόΣͽ Μ͋ͽ̯Μ ̯Σ͇ ι͋ͽϢΜ̯χΪιϴ ͇ΊνόΣ̽όΪΣν governing these two 
ĐĲtegories/ 

7΅		 �ΪΣχ͋Σχ Ϊϭ͋ι χ·͋ ͜Σχ͋ιΣ͋χ ̯̽ΣΣΪχ ̼͋ ι͋ͽϢΜ̯χ͇͋ ̼̯ν͇͋ ΪΣ Ίχν ζι͋ν͋Σχ̯όΪΣ ͕Ϊι΢̯χ΄ 

Ĳ/		 Α·͋ ν̽·͇͋ϢΜΊΣͽ Ϊ͕ ͸ΑΑ ̽ΪΣχ͋Σχ΂ ̼ϴ Ίχν͋Μ ΂͕ ͇Ϊ͋ν ΣΪχ ̽ΪΣνόχϢχ͋ ̯ ̼̯νΊν ͕Ϊι ͋νχ̯̼ΜΊν·ΊΣͽ 
̯ ͇ΊνόΣ̽χ ι͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙ/ On the internet, severĲl Đontent ĐreĲtors Ĳnd 
ĲggregĲtors routgnely orgĲnise Ĳnd present Đontent through ν̽·͇͋ϢΜ͇͋ ΜΊϭ͋ νχι̯͋΢ν΂ 
ζι͋΢Ί͋ι͋ν΂ ̽Ϣι̯χ͇͋ ζΜ̯ϴΜΊνχν΂ ̯Σ͇ ό΢͋-̼̯ν͇͋ ζιΪͽι̯΢΢ΊΣͽ, whiĐh mĲy resemĿle 
lineĲr presentĲtgon formĲts (Ĳs desĐriĿed in the �P)/ �onversely, even within 
trĲditgonĲl television ĿroĲdĐĲstgng, viewers frequently Σ̯ϭΊͽ̯χ͋ ̯̽ιΪνν ΢ϢΜόζΜ͋ ΑΠ 
̽·̯ΣΣ͋Μν ̼̯ν͇͋ ΪΣ χ·͋Ίι ΊΣ͇ΊϭΊ͇Ϣ̯Μ ϭΊ͋ϮΊΣͽ ζι͕͋͋ι͋Σ̽͋ν, thereĿy exerĐising Đontrol 
over Đontent seleĐtgon in Ĳ mĲnner thĲt is funĐtgonĲlly Ĳkin to ΪΣ-͇͋΢̯Σ͇ 
̽ΪΣνϢ΢ζόΪΣ/ 

Ŀ/		 Therefore, there is no distgnĐtgon Ŀetween ν̽·͇͋ϢΜ͇͋ ̯Σ͇ Ϣν͋ι-ν͋Μ͋̽χ͇͋ (ϭΊ͇͋Ϊν) 
̽ΪΣχ͋Σχ ̽ΪΣνϢ΢ζόΪΣ ΊΣ χ·͋ ̽ΪΣχ͋΢ζΪι̯ιϴ ͇ΊͽΊχ̯Μ ͋̽Ϊνϴνχ͋΢/ From Ĳ Đonsumer 
stĲndpoint, Ŀoth formĲts represent ͇Ί͋͘ι͋Σχ ΢͋χ·Ϊ͇ν Ϊ͕ Ϊιͽ̯ΣΊνΊΣͽ ̯Σ͇ ͇Ίν̽Ϊϭ͋ιΊΣͽ 
̽ΪΣχ͋Σχ Ϊϭ͋ι χ·͋ ν̯΢͋ ΊΣχ͋ιΣ͋χ ΊΣ͕ι̯νχιϢ̽χϢι͋, rĲther thĲn fundĲmentĲlly distgnĐt 
ĐĲtegories of serviĐes/ 

Đ/		 In this Đontext, introduĐing Ĳ sepĲrĲte regulĲtory regime ĿĲsed solely on the ĲrtgfiĐiĲlly 
ĐreĲted hyperteĐhniĐĲl distgnĐtgon from digitĲl Đontent Ĳnd similĲrity with lineĲr 
ĐhĲnnel mĲy leĲd to ι͋ͽϢΜ̯χΪιϴ ̯νϴ΢΢͋χιϴ ̯Σ͇ ζΜ̯ϋΪι΢-νζ͋̽Ί͛̽ ι͋ͽϢΜ̯όΪΣ, whiĐh 
mĲy not Ŀe Đonsistent with the prinĐiple of χ͋̽·ΣΪΜΪͽΊ̯̽Μ ̯Σ͇ ζΜ̯ϋΪι΢ Σ͋Ϣχι̯ΜΊχϴ thĲt 
hĲs trĲditgonĲlly guided poliĐy Ĳnd regulĲtory frĲmeworks governing internet-ĿĲsed 
serviĐes/ 

d/		 !ĐĐordingly, in light of the ĲĿove, we respeĐtfully suĿmit thĲt χ·͋ ̽ι̯͋όΪΣ Ϊ͕ ̯ 
ν͋ζ̯ι̯χ͋ ι͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙ ̼̯ν͇͋ νΪΜ͋Μϴ ΪΣ χ·͋ ͕Ϊι΢̯χ Ϊ͕ ζι͋ν͋Σχ̯όΪΣ ̯Σ͇/Ϊι 
ν̽·͇͋ϢΜ͇͋ Σ̯χϢι͋ Ϊ͕ ̽ΪΣχ͋Σχ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ Ίν Σ͋Ίχ·͋ι Σ͋̽͋νν̯ιϴ ΣΪι ΖϢνό͇͛͋/ 

8΅		 ΋χιϢ̽χϢι̯Μ ̯Σ͇ ͱ̯ιΙ͋χ ͇Ί͋͘ι͋Σ̽͋ν ̼͋χϮ͋͋Σ ΑΠ �·̯ΣΣ͋Μν ̯Σ͇ ͸ΑΑ ͱ͇͋Ί̯ ΋͋ιϭΊ̽͋ν΄ 

Ĳ/		We note thĲt the �onsultĲtgon PĲper explores the possiĿility of extending ĐertĲin 
elements of the regulĲtory frĲmework ĲppliĐĲĿle to the trĲditgonĲl television 
ĿroĲdĐĲstgng seĐtor, suĐh Ĳs χ̯ιΊ͘ ι͋ͽϢΜ̯όΪΣ (ΊΣ̽ΜϢ͇ΊΣͽ ζ̯ϴ ̽·̯ΣΣ͋Μ ζιΊ̽͋ 
ζι͋ν̽ιΊζόΪΣν)΂ θϢ̯ΜΊχϴ Ϊ͕ ν͋ιϭΊ̽͋ ι͋θϢΊι͋΢͋Σχν΂ ̯Σ͇ ΊΣχ͋ι̽ΪΣΣ͋̽όΪΣ Ϊ̼ΜΊͽ̯όΪΣν, to 
OTT mediĲ serviĐes over the internet (termed Ĳs !LTD ServiĐes in the �P) / 

Ŀ/		 In this regĲrd, we respeĐtfully suĿmit thĲt the regulĲtory frĲmework governing 
trĲditgonĲl ĿroĲdĐĲstgng serviĐes ̯̽ΣΣΪχ ̼͋ ̯ζζΜΊ͇͋ χΪ ͸ΑΑ-̼̯ν͇͋ ΢͇͋Ί̯ ̽ΪΣχ͋Σχ 
ν͋ιϭΊ̽͋ν ͇͋ΜΊϭ͋ι͇͋ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ, Ĳs the two operĲte under fundĲmentĲlly 
different teĐhnologiĐĲl Ĳnd mĲrket struĐtures/ 
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̽΅		 !̼ν͋Σ̽͋ Ϊ͕ DΊι͋̽χ ·͋Μ̯όΪΣν·Ίζ ̼͋χϮ͋͋Σ �ιΪ̯͇̯̽νχ͋ιν/΄ιΪͽι̯΢΢͋ �ι̯͋χΪιν ̯Σ͇ 
�ΪΣνϢ΢͋ιν ΊΣ χ·͋ Αι̯͇ΊόΪΣ̯Μ Α͋ Μ͋ϭΊνΊΪΣ �ιΪ̯͇̯̽νόΣͽ ΋͋̽χΪι΄ 

Ί΅		 In the trĲditgonĲl television ĿroĲdĐĲstgng eĐosystem, ̼ιΪ̯͇̯̽νχ͋ιν ̯ Σ͇ ζιΪͽι̯΢΢͋ 
̽ι̯͋χΪιν ͇Ϊ ΣΪχ ·̯ϭ͋ ̯ ͇Ίι͋̽χ ι͋Μ̯όΪΣν·Ίζ ϮΊχ· ͋Σ͇ ϭΊ͋Ϯ͋ιν/ Television ĐhĲnnels 
Ĳre disseminĲted to Đonsumers through the networks of liĐensed DPOs, suĐh Ĳs 
ĐĲĿle TV, DTH, HITS, Ĳnd IPTV plĲtforms/ FϢιχ·͋ι΂ χ·͋ ̽ϢνχΪ΢͋ι ζ̯ϴνν ΪΣΜϴ χΪ D΄͸ 
͕Ϊι χ·͋ ̯̽ιιΊ̯ͽ͋ ̯ν Ϯ͋ΜΜ ̯ν ̽ΪΣχ͋Σχ΅ 

ii/		 From Ĳ Đonsumer’s perspeĐtgve, Ĳ DPO ĐonneĐtgon ĲvĲiled Ŀy him is ĐĲpĲĿle of 
ĐĲrrying television ĐhĲnnels of only those ĿroĲdĐĲsters with whiĐh the DPO hĲs 
entered into ĐommerĐiĲl ĲrrĲngements/ !ĐĐordingly, the ĲvĲilĲĿility of Ĳny 
television ĐhĲnnel to Ĳ Đonsumer is Đontgngent upon the ̽Ϊ΢΢͋ι̽Ί̯Μ ̯ͽι͋͋΢͋Σχν 
̼͋χϮ͋͋Σ χ·͋ ̼ιΪ̯͇̯̽νχ͋ι ̯Σ͇ χ·͋ D΄͸/ Therefore, it ĿeĐomes neĐessĲry for DPOs 
to enter into ĲrrĲngements with Ĳll ĿroĲdĐĲsters offering ĐhĲnnels relevĲnt to their 
mĲrket/ FĲiling this, the Đonsumer mĲy not reĐeive ĐertĲin TV ĐhĲnnels Ĳnd 
therefore mĲy Ŀe required switĐh the ĐĲĿle TV/DTH operĲtor who ĐĲn provide 
ĐertĲin ĐhĲnnels required Ŀy the Đustomer/ This requires instĲllĲtgon of new ĐĲĿle, 
new sĲtellite reĐeiver or IPTV ĐonneĐtgon/ 

iii/		 �onversely, from the perspeĐtgve of Ĳ ĿroĲdĐĲster (inĐluding originĲl progrĲmme 
ĐreĲtors), ĲĐĐess to viewers is ΢͇͋Ί̯χ͇͋ χ·ιΪϢͽ· D΄͸ Σ͋χϮΪιΙν/ ! ĿroĲdĐĲster ĐĲn 
reĲĐh only those Đonsumers who Ĳre suĿsĐriĿed to DPOs with whom it hĲs entered 
into ĐommerĐiĲl ĲrrĲngements/ Therefore, in order to mĲximise the reĲĐh of its 
ĐhĲnnels or progrĲmmes, Ĳ ĿroĲdĐĲster is required to ͋Σχ͋ι ΊΣχΪ ̯ͽι͋͋΢͋Σχν ϮΊχ· 
΢ϢΜόζΜ͋ D΄͸ν serving its tĲrget ĲudienĐe/ 

iv/		 In this Đontext, there Ĳrises Ĳ fundĲmentĲl requirement within the ĿroĲdĐĲstgng 
seĐtor to ensure thĲt ͋ϭ͋ιϴ D΄͸ ·̯ν ̯̽̽͋νν χΪ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν Ϊ͕ ̯ΜΜ 
̼ιΪ̯͇̯̽νχ͋ιν, Ĳnd Đorrespondingly, thĲt ͋ϭ͋ιϴ ̼ιΪ̯͇̯̽νχ͋ι ·̯ν ̯̽̽͋νν χΪ χ·͋ 
Σ͋χϮΪιΙν Ϊ͕ ̯ΜΜ D΄͸ν/ These ĐonsiderĲtgons form the ĿĲsis of the regulĲtory 
prinĐiples of ͞ͱϢνχ ΄ιΪϭΊ͇͋͟ Ĳnd ͞ͱϢνχ �̯ιιϴ͟, whiĐh underpin the trĲditgonĲl 
television ĿroĲdĐĲstgng frĲmework/ 

v/		 The regulĲtory frĲmework further ensures thĲt. 

I/		 While implementgng the ͱϢνχ ΄ιΪϭΊ͇͋ Ĳnd ͱϢνχ �̯ιιϴ oĿligĲtgons, neither 
pĲrty imposes ϢΣι̯͋νΪΣ̯̼Μ͋ Ϊι ΪΣ͋ιΪϢν ̽Ϊ΢΢͋ι̽Ί̯Μ ̽ΪΣ͇ΊόΪΣν on the other, 
thereĿy preventgng ĿypĲss of these regulĲtory sĲfeguĲrds-

II/		 D΄͸ν΂ Ϯ·Ί̽· ·̯ϭ͋ ΢̯͇͋ νΊͽΣΊ̯͛̽Σχ ΊΣϭ͋νχ΢͋Σχν ΊΣ Σ͋χϮΪιΙ ΊΣ͕ι̯νχιϢ̽χϢι͋΂ 
̯ι͋ ΣΪχ νϢ̼Ζ͋̽χ͇͋ χΪ ͇Ίν̽ιΊ΢ΊΣ̯χΪιϴ χι̯͋χ΢͋Σχ ̼ϴ ̼ιΪ̯͇̯̽νχ͋ιν ̼ϴ ͇͋ΣΊ̯Μ Ϊ͕ 
̯Σϴ ̽ΪΣχ͋Σχ-

III/		 ͲΪ D΄͸ Ίν ̯̼Μ͋ χΪ ̯̽χ ̯ν ̯ ͽ̯χ͋Ι͋͋ζ͋ι, thereĿy ensuring thĲt ĿroĲdĐĲsters Ĳre 
ĲĿle to reĲĐh eĲĐh Đustomer ĐonneĐted to ̯ ͇ΊνχιΊ̼ϢόΪΣ Σ͋χϮΪιΙ to 
disseminĲte their ĐhĲnnels to Đonsumers/ 
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vi/		 !ĐĐordingly, the regulĲtory frĲmework governing the trĲditgonĲl television 
ĿroĲdĐĲstgng seĐtor is speĐifiĐĲlly designed to Ĳddress the ĲĿove requirements due 
to ΊΣ·͋ι͋Σχ νχιϢ̽χϢι̯Μ ΜΊ΢Ίχ̯όΪΣ ̯̽Ϣν͇͋ ͇ Ϣ͋ χΪ ζιΪ·Ί̼ΊόΪΣ ΪΣ ͇Ίι͋̽χ ι͋Μ̯όΪΣν·Ίζ 
̼͋χϮ͋͋Σ ̽ΪΣχ͋Σχ ̽ι̯͋χΪιν/̼ιΪ̯͇̯̽νχ͋ιν ̯Σ͇ ͋Σ͇ ϭΊ͋Ϯ͋ιν, mediĲted through 
liĐensed distriĿutgon networks/ 

͇΅		͸ΑΑ ͱ͇͋Ί̯ ΋͋ιϭΊ̽͋ν χ·ιΪϢͽ· ΊΣχ͋ιΣ͋χ ̯ΜΜΪϮν DΊι͋̽χ ·͋Μ̯όΪΣν·Ίζ ̼͋χϮ͋͋Σ �ΪΣχ͋Σχ 
�ι̯͋χΪιν ̯Σ͇ �ΪΣνϢ΢͋ιν΄ ΄ 

i/		 The Ĳdvent of OTT mediĲ serviĐes over Ĳ ̽ΪΣχ͋Σχ-Σ͋Ϣχι̯Μ Σ͋χϮΪιΙ νϢ̽· ̯ν χ·͋ 
ΊΣχ͋ιΣ͋χ hĲs fundĲmentĲlly Ĳltered the Đontent distriĿutgon lĲndsĐĲpe/ In this 
eĐosystem, Đontent ĐreĲtors Ĳre ĲĿle to ι̯͋̽· ϭΊ͋Ϯ͋ιν ͇Ίι͋̽χΜϴ, either through 
their own plĲtforms or viĲ one or more Đontent ĲggregĲtors/ SinĐe OTT mediĲ 
serviĐes operĲte independently of the underlying internet ĲĐĐess network, they 
Ĳre ĲĿle to ΢̯Ι͋ ̽ΪΣχ͋Σχ ̯ϭ̯ΊΜ̯̼Μ͋ χΪ ̽ΪΣνϢ΢͋ιν ͇Ίι͋̽χΜϴ ϮΊχ·ΪϢχ ͋Σχ͋ιΊΣͽ ΊΣχΪ 
̯Σϴ ̽Ϊ΢΢͋ι̽Ί̯Μ ̯ιι̯Σͽ͋΢͋Σχν ϮΊχ· ϢΣ͇͋ιΜϴΊΣͽ ΊΣχ͋ιΣ͋χ ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ιν 
providing the ĐĲrriĲge serviĐe for the Đontent/ 

ii/		 From Ĳ Đonsumer’s perspeĐtgve, the internet eĐosystem eliminĲtes the need for 
multgple ĲĐĐess ĐonneĐtgons/ ! Đonsumer ͇Ϊ͋ν ΣΪχ Σ͇͋͋ χΪ νϢ̼ν̽ιΊ̼͋ χΪ ΢ϢΜόζΜ͋ 
ΊΣχ͋ιΣ͋χ ̽ΪΣΣ͋̽όΪΣν to ĲĐĐess Đontent from different providers/ ! single internet 
ĐonneĐtgon, oĿtĲined from Ĳny serviĐe provider, enĲĿles ĲĐĐess to ͇Ίϭ͋ιν͋ ͸ΑΑ 
ζΜ̯ϋΪι΢ν ̯Σ͇ ̽ΪΣχ͋Σχ ν͋ιϭΊ̽͋ν/ 

iii/		 Further, OTT plĲtforms ͇Ϊ ΣΪχ ΊΣϭ͋νχ ΊΣ Ϊι ̽ΪΣχιΪΜ χ·͋ ϢΣ͇͋ιΜϴΊΣͽ ̯̽̽͋νν Σ͋χϮΪιΙ 
ΊΣ͕ι̯νχιϢ̽χϢι͋, whiĐh is deployed Ĳnd mĲintĲined Ŀy internet serviĐe providers/ !s 
suĐh, OTT mediĲ serviĐe providers do not ĲĐquire the resourĐes like speĐtrum, right 
of wĲy for lĲying underground Ĳnd over-ground ĐĲĿles like DPOs suĐh Ĳs DTH, HITS, 
�ĲĿle or IPTV providers// 

iv/		 In view of these struĐturĲl differenĐes, the prinĐiples of ͞ͱϢνχ ΄ιΪϭΊ͇͋͟ Ĳnd ͞ͱϢνχ 
�̯ιιϴ͟, whiĐh underpin the regulĲtory frĲmework for the trĲditgonĲl ĿroĲdĐĲstgng 
seĐtor, ̯ ι͋ ΣΪχ ̯ ζζΜΊ̯̼̽Μ͋ χΪ ͸ΑΑ ΢͇͋Ί̯ ν͋ιϭΊ̽͋ν/ Therefore, regulĲtory frĲmework 
ĲppliĐĲĿle to trĲditgonĲl TV ĿroĲdĐĲstgng serviĐes does not Ĳpply to OTT MediĲ 
serviĐes over the internet/ 

v/		 Thus, the tĲriff Ĳnd interĐonneĐtgon regulĲtgons ĲppliĐĲĿle to the ĿroĲdĐĲstgng 
seĐtor Ĳre designed to ĲĐhieve the following two key oĿjeĐtgves. 

Ĳ/		 ͞ͱϢνχ ΄ιΪϭΊ͇͋͟΄ This prinĐiple ensures thĲt Ĳ DistriĿutor PlĲtform OperĲtor (DPO) 
reĐeives Đontent from ĿroĲdĐĲsters in Ĳ non-disĐriminĲtory mĲnner/ To prevent 
deniĲl of ĲĐĐess through the impositgon of exorĿitĲnt ĐhĲrges, the regulĲtgon 
presĐriĿers for puĿlishing mĲximum retĲil priĐe (MRP) of eĲĐh ĐhĲnnel, thereĿy 
ensuring thĲt Ĳll DPOs get ĲĐĐess Đontent on fĲir Ĳnd trĲnspĲrent terms/ 
!dditgonĲlly, the regulĲtgons mĲndĲte uniform disĐount struĐtures to eliminĲte Ĳny 
possiĿility of disĐriminĲtory treĲtment of Ĳ DPO Ŀy Ĳny ĿroĲdĐĲster/ 
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Ŀ/		 ͞ͱϢνχ �̯ιιϴ͟΄ This prinĐiple ensures thĲt every DPO ĐĲrries the Đontent of Ĳ 
ĿroĲdĐĲster, whether pĲy or free-to-Ĳir ĐhĲnnel, in Ĳ non-disĐriminĲtory mĲnner 
Ĳnd Ĳt the ĐhĲrges Ĳs presĐriĿed regulĲtory frĲmework/ This inĐludes ĲdherenĐe to 
norms relĲtgng to ĐĲrriĲge Ĳnd plĲĐement, thereĿy enĲĿling ĿroĲdĐĲsters to 
effeĐtgvely reĲĐh the suĿsĐriĿers of eĲĐh DPO/ 

ϭΊ΅		 Α·͋ ̯̼Ϊϭ͋-΢͋ΣόΪΣ͇͋ Ϊ̼Ζ͋̽όϭ͋ν ̯ι͋ ΣΪχ ι͋θϢΊι͇͋ ΊΣ χ·͋ ̽ΪΣχ͋ϳχ Ϊ͕ ͸ΑΑ ΢͇͋Ί̯ 
ΊΣ̽ΜϢ͇ΊΣͽ F!΋Α ̽·̯ΣΣ͋Μν΂ ̯ν ̽ΪΣχ͋Σχ ·Ϊνχ͇͋ ΪΣ χ·͋ ΊΣχ͋ιΣ͋χ Ίν ͇Ίι͋̽χΜϴ ̯̽̽͋ννΊ̼Μ͋ 
χΪ ̯ΜΜ Ϣν͋ιν΂ Ίιι͋νζ͋̽όϭ͋ Ϊ͕ χ·͋ ϢΣ͇͋ιΜϴΊΣͽ ΊΣχ͋ιΣ͋χ ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ΐ  
�ΪΣν͋θϢ͋ΣχΜϴ΂ ̽ΪΣνϢ΢͋ιν ̯ι͋ ΣΪχ ͇͋ΣΊ͇͋ ̯̽̽͋νν χΪ ̽ΪΣχ͋Σχ΂ ΣΪι ̯ι͋ ̽ΪΣχ͋Σχ 
ζιΪϭΊ͇͋ιν ͇͋ΣΊ͇͋ ̯̽̽͋νν χΪ ̽ΪΣνϢ΢͋ιν΅ Α·Ίν ͋͋̽͘όϭ͋Μϴ Ϊ̼ϭΊ̯χ͋ν χ·͋ Σ͇͋͋ ͕Ϊι 
ι͋ͽϢΜ̯χΪιϴ ΊΣχ͋ιϭ͋ΣόΪΣ ΊΣ ̯ι̯͋ν νϢ̽· ̯ν χ̯ιΊ͘ν ̯Σ͇ ΊΣχ͋ι̽ΪΣΣ͋̽όΪΣ΅ 

ϭΊΊ΅		 ΡΊχ· ι͋ͽ̯ι͇ χΪ ΆϢ̯ΜΊχϴ Ϊ͕ ΋͋ιϭΊ̽͋ (ΆΪ΋) ι͋ͽϢΜ̯όΪΣν ΊΣ χ·͋ ̼ιΪ̯͇̯̽νόΣͽ ν͋̽χΪι΂ 
χ·͋ν͋ ζιΊ΢̯ιΊΜϴ ̯͇͇ι͋νν ̯νζ͋̽χν νϢ̽· ̯ν ΊΣνχ̯ΜΜ̯όΪΣ Ϊ͕ ̽ΪΣΣ͋̽όΪΣν΂ ζιΪϭΊνΊΪΣΊΣͽ 
Ϊ͕ ν͋χ-χΪζ ̼Ϊϳ͋ν΂ ̯ννΪ̽Ί̯χ͇͋ ̽·̯ιͽ͋ν΂ ι͕͋ϢΣ͇ν΂ ̯Σ͇ νϢ̼ν̽ιΊζόΪΣ χΪ ̼ιΪ̯͇̯̽νχ 
̯̽ιιΊ̯ͽ͋ ζΜ̯ϋΪι΢ν νϢ̽· ̯ν ̯̼̽Μ͋ ̯Σ͇ DΑH ν͋ιϭΊ̽͋ν΅ ͜Σ χ·͋ ̽ΪΣχ͋ϳχ Ϊ͕ ͸ΑΑ ΢͇͋Ί̯΂ 
·ΪϮ͋ϭ͋ι΂ χ·͋ ̽ ̯ιιΊ̯ͽ͋ ΊΣ͕ι̯νχιϢ̽χϢι͋ ̯ Σ͇ ̽ ϢνχΪ΢͋ι ζι͋΢Ίν͋ν ͋ θϢΊζ΢͋Σχ (�΄E) ̯ ι͋ 
ζιΪϭΊ͇͇͋ ̼ϴ ΊΣχ͋ιΣ͋χ ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ιν ι̯χ·͋ι χ·̯Σ ͸ΑΑ ̽ΪΣχ͋Σχ ζιΪϭΊ͇͋ιν΅ 
ͱΪι͋Ϊϭ͋ι΂ χ·͋ ͕ϢΣ̽όΪΣ̯ΜΊχϴ Ϊ͕ ̯ ν͋χ-χΪζ ̼Ϊϳ Ίν ΊΣ̽ι̯͋νΊΣͽΜϴ ΊΣχ͋ͽι̯χ͇͋ ΊΣχΪ 
νΪ͹Ϯ̯ι͋ ̯ζζΜΊ̯̽όΪΣν ΪΣ ͋ϳΊνόΣͽ Ϣν͋ι ͇͋ϭΊ̽͋ν΅ !̽̽Ϊι͇ΊΣͽΜϴ΂ νϢ̽· ΆΪ΋ ι͋ͽϢΜ̯όΪΣν 
̯ι͋ ΣΪχ ͇Ίι͋̽χΜϴ ̯ζζΜΊ̯̼̽Μ͋ χΪ ͸ΑΑ ΢͇͋Ί̯ ν͋ιϭΊ̽͋ν΅ 

9΅		 EΣ̽ΪϢι̯ͽΊΣͽ GιΪϮχ· Ϊ͕ Αι̯͇ΊόΪΣ̯Μ Α͋ Μ͋ϭΊνΊΪΣ �ιΪ̯͇̯̽νόΣͽ ΋͋ιϭΊ̽͋ν΄ 

a.	 We note that several proposals set out in the Consultation Paper, which seek to impose 
regulĲtory requirements on sĐheduled Đontent serviĐes (referred to Ĳs “LineĲr 
�hĲnnels” in the �P), ĲppeĲr to Ŀe motivĲted Ŀy Ĳn intent to preserve the 
competitiveness of traditional television broadcasting in the context of rising content 
consumption over the internet. 

b.	 In this regard, as elaborated in the preceding sections, we respectfully submit that the 
proposed regulatory measures are not applicable to digital media services delivered 
over the internet, for the following reasons: 

i.	 Television channels, as recognised under the traditional broadcasting regulatory 
framework, are inherently distinct from content services delivered over the 
internet; 

ii.	 Irrespective of the format of presentation, all media content delivered over the 
internet, including FAST channels, qualifies as OTT media content services and 
must be treated accordingly 

iii.	 OTT media Content made available over the internet is already governed under 
the applicable regulatory framework notified under the Information Technology 
Act, 2000; 
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iv.	 The format of presentation of content (e.g., scheduled versus non-scheduled) 
cannot form a valid basis for a distinct regulatory framework, as this would result 
in regulatory asymmetry and inconsistent treatment of similar services; 

v.	 Pricing and tariff regulations applicable to traditional broadcasting services 
cannot be extended to OTT media services, particularly in the absence of structural 
conditions such as ͞ͱϢνχ ΄ιΪϭΊ͇͋͟ and ͞ͱϢνχ �̯ιιϴ͟, which underpin the 
broadcasting regulatory framework. 

vi.	 Further, as noted above, carriage charges are paid directly by consumers to 
internet service providers. Similarly, content charges, if any, are paid directly by 
consumers to OTT content providers, without the involvement of underlying 
carriage service provider/platform operator such as DTH, cable, HITS, or IPTV. In 
view of this distinct structure, the two frameworks are not comparable, and 
accordingly, the broadcasting pricing and pricing framework cannot be applied 
to OTT platforms. 

c.	 Notwithstanding the above, we fully support the objective of promoting the growth 
and sustainability of traditional television broadcasting services in an evolving digital 
ecosystem. In this regard, we respectfully submit that the appropriate policy approach 
would be to enhance regulatory forbearance in the traditional TV broadcasting sector, 
while continuing to safeguard the interests of consumers, broadcasters, and 
distributors. 

d.	 It is important to note that the broadcasting ecosystem, both at the content 
creation/broadcasting level and at the distribution platform level, is characterised by a 
high degree of competition, with multiple broadcasters, channels, and DPOs operating 
in the market. Further, both broadcasters and DPOs face increasing competitive 
pressure from alternative modes of content consumption, including OTT platforms. In 
such a competitive environment: 

i.	 Every broadcaster is under pressure to utilise every available distribution 
platforms to retain and grow its advertisement and subscription  revenues and 

ii.	 Every distributor cannot afford to not carry any available channel due to high 
competition as its services can be substituted by any other DPO 

e.	 Thus, this competitive landscape ensures that there are no significant supply-side or 
demand-side constraints that would necessitate the extension of regulatory controls 
to unrelated services such as OTT platforms. 

f.	 Introducing greater regulatory flexibility would enable stakeholders in the traditional 
broadcasting ecosystem to innovate, design, and price their offerings in response to 
changing consumer preferences, thereby improving competitiveness vis-à-vis OTT 
media services. Such an approach would not only foster a more balanced and 
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sustainable ecosystem, but also enhance consumer welfare through increased 
choice, improved service offerings, and potentially more affordable pricing. 

10΅ �ΪΣ̽ΜϢνΊΪΣ΄ 

Ĳ/		 In ĐonĐlusion, we emphĲsise thĲt the mediĲ Đontent provider over the top through 
internet should Đontgnue to Ŀe governed under the existgng frĲmework for digitĲl mediĲ, 
inĐluding the InformĲtgon TeĐhnology (IntermediĲry Guidelines Ĳnd DigitĲl MediĲ EthiĐs 
�ode) Rules, 2021/ 

Ŀ/		Without prejudiĐe to the ĲĿove, if the !uthority, in its wisdom, Đonsiders introduĐing Ĳ 
speĐifiĐ regulĲtory frĲmework for the OTT mediĲ Đontent serviĐes over the internet, the 
following ĲspeĐts mĲy Ŀe Đonsidered to ensure ĐlĲrity, ĐonsistenĐy, Ĳnd Ĳ level plĲying 
field. 

i/		 !ny suĐh frĲmework should Ĳpply uniformly to Ĳll forms of OTT Đontent thĲt Ĳre 
presented in Ĳ sĐheduled or unsĐheduled formĲt over the internet/ This would 

neĐessĲrily inĐlude Đontent streĲms ĲĐross Ĳll plĲtforms, suĐh Ĳs YouTuĿe, Netflix, 

!mĲzon Prime, JioHotstĲr, JioTV, !irtel XstreĲm, SonyLIV, Zee5, MX PlĲyer, !mĲzon 

Prime Video, Disney+, FĲĐeĿook (Live), InstĲgrĲm (Live), X (formerly Twitter Live), Ĳnd 

similĲr serviĐes, to Ĳvoid regulĲtory ĲrĿitrĲge Ĳnd ensure thĲt no stĲkeholder is ĲĿle 

to ĐirĐumvent the frĲmework through Ĳny hyperteĐhniĐĲl differenĐes in plĲtform 

design or Đontent presentĲtgon/ 

ii/		 It is equĲlly importĲnt to ensure thĲt OTT mediĲ serviĐes, inĐluding F!ST serviĐes, 
whiĐh do not Đontrol the underlying ĲĐĐess network Ĳnd require users to sepĲrĲtely 

ĿeĲr the Đost of the internet dĲtĲ through their ISP suĿsĐriptgons, Ĳre treĲted on pĲr 

with eĲĐh other Ĳnd Ĳre not plĲĐed Ĳt Ĳ struĐturĲl disĲdvĲntĲge vis-ĳ-vis trĲditgonĲl 

�ĲĿle/DTH/HITS/IPTV DPOs, where ĐĲrriĲge Ĳnd Đontent ĐhĲrges Ĳre Ŀundled into Ĳ 

single Đonsumer-fĲĐing fee/ The struĐturĲl Ĳsymmetry is ĐleĲr. Ĳ F!ST or OTT Đonsumer 

pĲys the ISP for ĐonneĐtgvity Ĳnd pĲys zero (or Ĳ sepĲrĲte suĿsĐriptgon fee) to the 

Đontent plĲtform- whereĲs, Ĳ DPO suĿsĐriĿer pĲys one Ŀundled fee thĲt Đovers Ŀoth 

ĐonneĐtgvity Ĳnd Đontent/ !ny regulĲtory frĲmework must refleĐt this reĲlity Ĳnd 

preserve pĲrity Ŀetween F!ST serviĐes Ĳnd other OTT mediĲ serviĐes/ In this Đontext, 

ĲppropriĲte poliĐy ĐonsiderĲtgons mĲy Ĳlso Ŀe explored within the existgng net 

neutrĲlity frĲmework, inĐluding permitting zero-rĲtgng of OTT Ĳnd F!ST mediĲ Đontent 

in Ĳ ĐĲliĿrĲted Ĳnd non-disĐriminĲtory mĲnner/ This would enĲĿle OTT Ĳnd F!ST 

serviĐe providers to Ĳdopt mĲrket-ĿĲsed ĲpproĲĐhes to offset the dĲtĲ Đosts thĲt their 

users independently ĿeĲr- Đosts thĲt Ĳre ĲĿsorĿed within the DPO suĿsĐriptgon for 

�ĲĿle/DTH/IPTV Đonsumers - thereĿy enhĲnĐing ĲffordĲĿility Ĳnd improving 

Đompetgtgveness, while ensuring Ĳlignment with ĿroĲder prinĐiples of Ĳn open Ĳnd fĲir 

internet/ 
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͜͜΅		 ͜ννϢ͋ ι̯Ίν͇͋ ΊΣ χ·͋ �ΪΣνϢΜχ̯όΪΣ ΄̯ζ͋ι 

Ά1΅ Ρ·̯χ ν·ΪϢΜ͇ ̼͋ χ·͋ ̯ζζιΪζιΊ̯χ͋ ͇͋͛ΣΊόΪΣ ̯Σ͇ ν̽Ϊζ͋ Ϊ͕ !ζζΜΊ̯̽όΪΣ-̼̯ν͇͋ ͫΊΣ̯͋ι 
Α͋ Μ͋ϭΊνΊΪΣ DΊνχιΊ̼ϢόΪΣ ΋͋ιϭΊ̽͋ν΂ Ί΅͋΅΂ ·! ΑͫD ΋͋ιϭΊ̽͋ν͛ ΊΣ χ·͋ ͜Σ͇Ί̯Σ ̼ιΪ̯͇̯̽νόΣͽ ̽ΪΣχ͋ϳχ΂ 
χ̯ΙΊΣͽ ΊΣχΪ ̯̽̽ΪϢΣχ χ͋ι΢ΊΣΪΜΪͽΊ͋ν ̯ϭ̯ΊΜ̯̼Μ͋ ΊΣχ͋ιΣ̯όΪΣ̯ΜΜϴͺ ΋χ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ι͋θϢ͋νχ͇͋ χΪ 
ζιΪϭΊ͇͋ χ·͋Ίι ̽Ϊ΢΢͋Σχν ϮΊχ· ͇͋χ̯ΊΜ͇͋ ΖϢνό̯͛̽όΪΣ΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 As submitted in the preamble to this response, we do not support the introduction of a 
distinct regulatory framework for OTT content services, including FAST, solely on the 
basis that such OTT content is presented in a scheduled (linear) format as such distinct 
framework, based on hypertechnical differentiation, is neither necessary nor justified 
considering the differences between OTT Content services and TV broadcasting services. 
Moreover, it would be inconsistent with the principle of technological and platform 
neutrality that has historically guided policy and regulatory frameworks for internet-based 
services. 

2/		We note thĲt the �onsultĲtgon PĲper hĲs Ŀeen issued to frĲme Ĳ regulĲtory frĲmework for 
̯ΜΜ ͸ΑΑ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν χ·̯χ ͇ΊνχιΊ̼Ϣχ͋ ̽ΪΣχ͋Σχ΂ Ϯ·̯χ χ·͋ �ΪΣνϢΜχ̯όΪΣ ΄̯ζ͋ι ι͕͋͋ιν 
χΪ ̯ν ͞ΜΊΣ̯͋ι χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ΂͟ χΪ ̽ΪΣνϢ΢͋ιν/ 

3/		 Therefore, in the �onsultĲtgon PĲper, the !uthority ĲppeĲrs to hĲve inĐorreĐtly Đonstrued 
the ĐhĲnnels delivered over the top (OTT) through internet Ĳs “lineĲr ĐhĲnnels” just 
ĿeĐĲuse suĐh ĐhĲnnels follow Ĳ sĐheduled progrĲmming Ĳnd Ĳdvertgsements/ 

4/		 In light of the ĲĿove Đontext, we respeĐtfully suĿmit thĲt it ĿeĐomes neĐessĲry to exĲmine 
whether Đontent delivered over the internet in Ĳ sĐheduled formĲt ĐĲn Ŀe equĲted with 
“lineĲr television ĐhĲnnels” delivered using dediĐĲted ĐĲrriĲge meĐhĲnisms suĐh Ĳs 
�ĲĿle/SĲtellite (DTH) or IPTV/ 

5΅		 Today, content is delivered to users by Over the Top (OTT) platforms over the internet in 
various formats be it scheduled and non-scheduled, across a wide range of platforms, 
hosted on the internet. ͜ιι͋νζ͋̽όϭ͋ Ϊ͕ Ϯ·͋χ·͋ι νϢ̽· ̽ΪΣχ͋Σχ Ίν ν̽·͇͋ϢΜ͇͋ Ϊι ΣΪΣ-ν̽·͇͋ϢΜ͇͋ 
̯Σ͇ Ϯ·͋χ·͋ι Ίχ ̯̽ιιΊ͋ιν Ϊι νϢζζΪιχ͇͋ ϮΊχ· ̯͇ϭ͋ιόν͋΢͋Σχ Ϊι ΣΪχ΂ νϢ̽· ̽ΪΣχ͋Σχ ι͋΢̯ΊΣν ͸ΑΑ 
ν͋ιϭΊ̽͋ν/ 

6.	 Further, FAST (Free Ad-Supported Streaming Television) services are a category of OTT 
services as such content is delivered over the public internet, and the service is free to the 
consumer at the point of consumption. 

7.	 Such OTT services are fundamentally distinct from traditional television broadcasting. 
In OTT content services (including FAST), the bearer cost (i.e., data charges for the 
underlying internet connection) is borne separately by the user through their internet 
subscriptions, whereas in traditional television broadcasting, the bearer cost is bundled 
with channel charges by Distribution Platform Operators (DPOs) as part of single 
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subscription fee paid to the DPO. Specifically, iΣ ̯̽ν͋ Ϊ͕ F!΋Α ν͋ιϭΊ̽͋ν΂ χ·͋ ̽ΪΣνϢ΢͋ι͛ν 
total payment to the platform service provider is zero and the only cost borne is the 
̽ΪΣνϢ΢͋ι͛ν ζι͋-existing internet subscription, paid entirely independently of the FAST 
platform. 

8.	 The distinctions between OTT media services and traditional television broadcasting are 
further evident across multiple dimensions, including delivery architecture, nature of 
content rights, network control and quality of service, use of network resources, and 
device ecosystem, as summarised below: 

a.	 Delivery architecture: Broadcasting uses dedicated, managed one-to-many networks 
(cable, DTH, HITS, IPTV), whereas OTT operates over the public internet on a one-to­
one (unicast) basis. 

b.	 Content rights: Broadcasting follows traditional TV transmission rights; OTT relies on 
flexible, platform-specific digital/content rights directly from the content aggregators 
for distribution of content over the internet. Such content rights are platform specific 
and include on-demand and multi-format usage. 

c.	 Network control & QoS: DPOs ensure end-to-end control and assured quality in 
broadcasting; OTT services run on best-effort internet with quality dependent on 
external networks. 

d.	 Network resources: Broadcasting relies on scarce resources such as use of licensed 
spectrum and dedicated infrastructure by DPOs such as DTH, HITS, Cable, IPTV, 
warranting ex-ante regulation; on the other hand, OTT uses open, shared internet 
infrastructure without exclusive resource allocation to distribution carriage operator. 

e.	 Devices & consumption: Broadcasting targets TV screens, while OTT content is 
optimised for diverse devices such as mobiles, tablets, laptops, and connected TVs. 

9.	 While we acknowledge that several online platforms, such as YouTube, JioTV, Zee5 and 
similar OTT services and websites, offer content streams that may resemble continuous 
Ϊι ν̽·͇͋ϢΜ͇͋ ͞ ΜΊϭ͋ ̽·̯ΣΣ͋Μν΅͟΂ νϢ̽· ν͋ιϭΊ̽͋ν (including FAST) offered over OTT platforms 
and websites are distinct from traditional TV broadcasting, due to the following reasons: 

a.	 These acquire content in form of distribution rights over the internet and curate them 
into scheduled programming streams, along with advertisements. These streams are 
transmitted to customers over internet connection, and the cost of this underlying 
connection is borne by customers. Specifically, FAST services follow the same, as the 
content is delivered over the public internet, and the FAST platform neither owns nor 
controls the underlying access network, and the consumers’ sole cost is their ISP 
subscription. 

b.	 Whereas in traditional broadcasting, DPOs acquire TV channels under Uplinking and 
Downlinking Guidelines, and transmit them over their networks, with customers 
paying DPOs both for Pay Channels as well for the cost of network. 
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Therefore, even if OTT content streams, including FAST channels which are a category 
of OTT media services, are delivered to users in a scheduled or channel-like format, 
they qualify as OTT content services and are fundamentally distinct from the 
distribution of television channels through licensed DPOs such as cable TV, DTH, 
HITS, and IPTV, as defined under the Uplinking and Downlinking Guidelines. 

c.	 In view of the same, all Content services, including FAST services, as a category of OTT 
content services, must be regulated under the same framework as OTT services and 
not under the broadcasting regulatory framework applicable to 
Cable/DTH/HITS/IPTV DPOs. 

d.	 Further, it may be argued that there is a need for additional regulation on OTT to 
ensure the non-discriminatory availability of their content to every user. The principle 
of net neutrality already mandates that internet service providers carry all content 
without discrimination, ensuring that any content hosted on the internet is equally 
accessible to all users. By this it is ensured that all content hosted on internet is equally 
ĲvĲilĲĿle to every user/ This effeĐtively sĲtisfies the Đore requirements of “Must �Ĳrry” 
Ĳnd “Must Provide/” !ĐĐordingly, introduĐing sepĲrĲte regulĲtory provisions to ensure 
unhindered availability of content over networks may be redundant. 

e.	 It is further noted that several OTT platforms, websites and other platforms host a 
wide variety of scheduled and live content. Such content may be presented either as 
standalone live streams in channel like format or as part of curated schedules within 
OTT platforms such as YouTube, JioHotstar, JioTV, Airtel Xstream, SonyLIV, Zee5, MX 
Player, Amazon Prime Video, Netflix, Disney+ platforms, Facebook (Live), Instagram 
(Live), X (formerly Twitter Live), and a large number of other similar applications. 
Therefore, ν̽·͇͋ϢΜ͇͋ Ϊι ̽͞·̯ΣΣ͋Μ-ΜΊΙ͋͟ ζι͋ν͋Σχ̯χΊΪΣ Ίν ΣΪχ ϢΣΊθϢ͋ Ϊι ΜΊ΢Ίχ͇͋ χΪ 
television broadcasting, but is a common and evolving feature of internet-based 
content delivery. 

f.	 Treating such internet-ĿĲsed Đontent streĲms Ĳs “lineĲr television ĐhĲnnels” would 
give rise to significant ambiguity and practical challenges, including: 
i.	 Definitional ambiguity: Whether only 24x7 continuous streams would qualify as 
“ĐhĲnnels,” or whether intermittent or time-bound scheduled content would also 
be included; 

ii.	 Classification issues: Whether individual content streams within a platform would 
Ŀe treĲted Ĳs sepĲrĲte “ĐhĲnnels,” or whether the entire application/platform 
would be subject to regulation; 

iii. Form Factor issues: Whether only channel like presentation would qualify as 
“ĐhĲnnels” or similĲr Đontent (sĐheduled or unsĐheduled) streĲmed over 
Mobile/Fixed internet would also be included as ALTD. 

g.	 Moreover, the sĐheduling or “lineĲr” presentation of OTT content does not create a 
distinct category warranting separate regulatory framework: 

i.	 As mentioned, Internet platforms routinely organise content through live streams, 
premieres, and curated schedules, 
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ii.	 Conversely traditional television consumption also reflects user-driven, on-
demand behaviour as the user selects the channel of his choice amongst hundreds 
of channels. 

h.	 From a consumer perspective, both scheduled and user-selected formats are simply 
different ways of accessing OTT content over the same internet infrastructure. 
Introducing a regulatory framework based solely on the artificially created 
hypertechnical distinction from digitĲl Đontent Ĳnd similĲrity with lineĲr ĐhĲnnel 
would therefore create unnecessary regulatory asymmetry and undermine the 
principle of neutrality thĲt hĲs trĲditgonĲlly guided poliĐy Ĳnd regulĲtory frĲmeworks 
governing internet-ĿĲsed serviĐes. 

i.	 Therefore, irrespeĐtgve of the formĲt Ĳnd/or sĐheduled nĲture in whiĐh suĐh Đontent 
is Đonsumed, OTT mediĲ Đontent mĲde ĲvĲilĲĿle over the internet must Đontgnue to 
Ŀe regulĲted under the ͜Σ͕Ϊι΢̯όΪΣ Α͋ ̽·ΣΪΜΪͽϴ (͜Σχ͋ι΢͇͋Ί̯ιϴ GϢΊ͇͋ΜΊΣ͋ν ̯Σ͇ DΊͽΊχ̯Μ 
ͱ͇͋Ί̯ Eχ·Ί̽ν �Ϊ͇͋) ·ϢΜ͋ν΂ 2021, frĲmed under the ͜Σ͕Ϊι΢̯όΪΣ Α͋ ̽·ΣΪΜΪͽϴ !̽χ΂ 2000/ 
These rules already provide a comprehensive framework for regulating digital media 
content, including provisions relating to Observance and adherence to the Code, 
content classification, grievance redressal, and due diligence obligations. 

j/		 Without prejudiĐe to the ĲĿove, if the !uthority, in its wisdom, Đonsiders introduĐing 
Ĳ speĐifiĐ regulĲtory frĲmework for the OTT mediĲ serviĐes over the internet, the 
following ĲspeĐts mĲy Ŀe Đonsidered to ensure ĐlĲrity, ĐonsistenĐy, Ĳnd Ĳ level plĲying 
field. 

i/		 !ny suĐh frĲmework should Ĳpply uniformly to Ĳll forms of OTT Đontent thĲt Ĳre 
presented in Ĳ sĐheduled or unsĐheduled formĲt over the internet/ This would 

neĐessĲrily inĐlude sĐheduled Đontent streĲms ĲĐross Ĳll plĲtforms, suĐh Ĳs 

YouTuĿe, Netflix, !mĲzon Prime Video, JioHotstĲr, JioTV, !irtel XstreĲm, SonyLIV, 

Zee5, MX PlĲyer , Disney+, FĲĐeĿook (Live), InstĲgrĲm (Live), X (formerly Twitter 

Live), Ĳnd similĲr serviĐes, to Ĳvoid regulĲtory ĲrĿitrĲge Ĳnd ensure thĲt no 

stĲkeholder is ĲĿle to ĐirĐumvent the frĲmework through Ĳny hyperteĐhniĐĲl 

differenĐes in plĲtform design or Đontent presentĲtgon/ 

ii/		 It is equĲlly importĲnt to ensure thĲt OTT mediĲ serviĐes, inĐluding F!ST serviĐes, 
whiĐh do not Đontrol the underlying ĲĐĐess network Ĳnd require users to 

sepĲrĲtely ĿeĲr the Đost of the internet dĲtĲ through their ISP suĿsĐriptgons, Ĳre 

treĲted on pĲr with eĲĐh other Ĳnd Ĳre not plĲĐed Ĳt Ĳ struĐturĲl disĲdvĲntĲge vis-

ĳ-vis trĲditgonĲl �ĲĿle/DTH/HITS/IPTV DPOs, where ĐĲrriĲge Ĳnd Đontent ĐhĲrges 

Ĳre Ŀundled into Ĳ single Đonsumer-fĲĐing fee/ The struĐturĲl Ĳsymmetry is ĐleĲr. Ĳ 

F!ST or OTT Đonsumer pĲys the ISP for ĐonneĐtgvity Ĳnd pĲys zero (or Ĳ sepĲrĲte 

suĿsĐriptgon fee) to the Đontent plĲtform- whereĲs, Ĳ DPO suĿsĐriĿer pĲys one 

Ŀundled fee thĲt Đovers Ŀoth ĐonneĐtgvity Ĳnd Đontent/ !ny regulĲtory frĲmework 

must refleĐt this reĲlity Ĳnd preserve pĲrity Ŀetween F!ST serviĐes Ĳnd other OTT 

mediĲ serviĐes/ 
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In this Đontext, ĲppropriĲte poliĐy ĐonsiderĲtgons mĲy Ĳlso Ŀe explored within the 

existgng net neutrĲlity frĲmework, inĐluding permitting zero-rĲtgng of OTT Ĳnd F!ST 

mediĲ Đontent in Ĳ ĐĲliĿrĲted Ĳnd non-disĐriminĲtory mĲnner/ This would enĲĿle 

OTT Ĳnd F!ST serviĐe providers to Ĳdopt mĲrket-ĿĲsed ĲpproĲĐhes to offset the 

dĲtĲ Đosts thĲt their users independently ĿeĲr - Đosts thĲt Ĳre ĲĿsorĿed within the 

DPO suĿsĐriptgon for �ĲĿle/DTH/IPTV Đonsumers - thereĿy enhĲnĐing ĲffordĲĿility 

Ĳnd improving Đompetgtgveness 

Ά2΅ Α·͋ ·!ͫΑD ΋͋ιϭΊ̽͋ν͛ ͋̽Ϊνϴνχ͋΢ ΊΣϭΪΜϭ͋ν ΢ϢΜόζΜ͋ ͋Σόό͋ν΂ ΊΣ̽ΜϢ͇ΊΣͽ ̯ζζΜΊ̯̽όΪΣ 
ζιΪϭΊ͇͋ιν΂ χ͋Μ͋ϭΊνΊΪΣ ͋θϢΊζ΢͋Σχ ΢̯ΣϢ͕̯̽χϢι͋ιν΂ Ϊζ͋ι̯όΣͽ νϴνχ͋΢ ζιΪϭΊ͇͋ιν΂ ̼ιΪ̯͇̯̽νχ͋ιν΂ 
̽ΪΣχ͋Σχ ζιΪϭΊ͇͋ιν΂ ̽ΪΣχ͋Σχ ̯ͽͽι͋ͽ̯χΪιν ̯Σ͇ Ϊχ·͋ι χ͋̽·ΣΪΜΪͽϴ Ϊι νΪΜϢόΪΣ ζιΪϭΊ͇͋ιν΅ 
HΪϮ͋ϭ͋ι΂ χ·͋ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ι ̯ζζ̯͋ιν χΪ ζΜ̯ϴ ̯ ̽͋Σχι̯Μ ιΪΜ͋ ΊΣ χ·͋ ͇ΊνχιΊ̼ϢόΪΣ Ϊ͕ ΜΊΣ̯͋ι 
χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ̯̽ιΪνν ϭ̯ιΊΪϢν ̼ϢνΊΣ͋νν ΢Ϊ͇͋Μν΅ ͜Σ χ·Ίν ̽ΪΣχ͋ϳχ΂ ν·ΪϢΜ͇ χ·͋ !ζζΜΊ̯̽όΪΣ 
΄ιΪϭΊ͇͋ι ̼͋ ͇͋νΊͽΣ̯χ͇͋ ̯ν χ·͋ ζιΊ΢̯ιϴ νχ̯Ι͋·ΪΜ͇͋ι ι͋νζΪΣνΊ̼Μ͋ ͕Ϊι Ϊ̼χ̯ΊΣΊΣͽ ̯Ϣχ·ΪιΊν̯όΪΣ 
͕Ϊι χ·͋ ζιΪϭΊνΊΪΣΊΣͽ Ϊ͕ ·!ͫΑD ΋͋ιϭΊ̽͋ν͛ͺ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Not Applicable - Please refer to our response to Question 1. Digital media content 
(scheduled /non-scheduled) transmitted over the internet by OTT platforms should 
continue to be governed under the Information Technology (Intermediary Guidelines and 
Digital Media Ethics Code) Rules, 2021. 

2.	 Irrespective of the nature of content (scheduled/non-scheduled), its transmission over 
the internet involves two entities – content creator and content aggregator. The existing 
framework under these rules require both intermediaries and publishers of online content 
to comply with the provisions applicable to them. 

3.	 Further, given the fundamental differences between OTT media content services and 
traditional TV broadcasting, as outlined in the preamble and in response to Question 1, 
OTT services warrant regulation primarily in the context of content oversight and 
grievance redressal. 

4.	 These Rules provide a comprehensive framework, including provisions on adherence to 
the Code of Ethics, content classification, grievance redressal due diligence obligations 
and enable the Government to direct deletion, modification, or blocking of content, 
where necessary. 

Ά3΅ Ρ·̯χ ν·ΪϢΜ͇ ̼͋ χ·͋ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν ΊΣ̽ΜϢ͇ΊΣͽ ͕͋͋ν Ϊι ̽·̯ιͽ͋ν ͕Ϊι χ·͋ ͽι̯Σχ Ϊ͕ 
ν͋ιϭΊ̽͋ ̯Ϣχ·ΪιΊν̯όΪΣ χΪ χ·͋ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ ·!ͫΑD ΋͋ιϭΊ̽͋ν͛ ΊΣ ͜Σ͇Ί̯΂ 
ϢΣ͇͋ι χ·͋ ·Α͋ Μ͋ϭΊνΊΪΣ �·̯ΣΣ͋Μ DΊνχιΊ̼ϢόΪΣ ΋͋ιϭΊ̽͋ν͛ ̯ν ι͋̽Ϊ΢΢͋Σ͇͇͋ ΊΣ !ΣΣ͋ϳϢι͋-͜͜ Ϊ͕ 
·!Ϣχ·ΪιΊν̯όΪΣ ·͋̽Ϊ΢΢͋Σ͇̯όΪΣν ͇̯χ͇͋ 21νχ F̼͋ιϢ̯ιϴ 2025͛ͺ ΋χ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ι͋θϢ͋νχ͇͋ 
χΪ ζιΪϭΊ͇͋ χ·͋Ίι ͇͋χ̯ΊΜ͇͋ ̽Ϊ΢΢͋Σχν ΊΣ̽ΜϢ͇ΊΣͽ ̼Ϣχ ΣΪχ ΜΊ΢Ίχ͇͋ χΪ χ·͋ ͕ΪΜΜΪϮΊΣͽ ̽ΪΣ͇ΊόΪΣν΄ 
̯΅ ΋͋ιϭΊ̽͋ !ι̯͋ 
̼΅ Π̯ΜΊ͇Ίχϴ ΄͋ιΊΪ͇ 

16 



 

 
 

   
    
    
    
   
    
   
    
      

       
   

 
 

 
           

         
         

           
   

     
    
     
         
     
       
      
     
     

 
  

 
            

        
     

  
 

       
      

      
   

 

       
       

    
  

    

̽΅ EΜΊͽΊ̼ΊΜΊχϴ �ΪΣ͇ΊόΪΣν 
͇΅ ͱΊΣΊ΢Ϣ΢ Ͳ͋χ ϮΪιχ· 
͋΅ ΄ιΪ̽͋ννΊΣͽ F͋͋ 
΅͕ EΣχιϴ F͋͋ 
ͽ΅ �̯ΣΙ GϢ̯ι̯Σχ͋͋ 
·΅ !Ϣχ·ΪιΊν̯όΪΣ F͋͋ 
Ί΅ ΋͋̽ϢιΊχϴ D͋ζΪνΊχ 
Ζ΅ ·ΪΜΜ ͸Ϣχ ͸̼ΜΊͽ̯όΪΣν 
Ι΅ !Σϴ Ϊχ·͋ι χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν 
FϢιχ·͋ι΂ Ϯ·̯χ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν/Ϊ̼ΜΊͽ̯όΪΣν ν·ΪϢΜ͇ ̼͋ ζϢχ ΊΣ ζΜ̯̽͋ ͕Ϊι ͕Ϊι͋ΊͽΣ ͋Σόό͋ν 
ζιΪϭΊ͇ΊΣͽ ·! ΑͫD ΋͋ιϭΊ̽͋ν͛ ΊΣ ͜Σ͇Ί̯ͺ 

& 

Ά4 Ρ·̯χ ν·ΪϢΜ͇ ̼ ͋ χ·͋ ̽ Ϊ΢΢ΪΣ χ͋ι΢ν ̯Σ͇ ̽ ΪΣ͇ΊόΪΣν ̯ ζζΜΊ̯̼̽Μ͋ ͕Ϊι χ·͋ ̯Ϣχ·ΪιΊν͇͋ ͋ Σόό͋ν 
ζιΪϭΊνΊΪΣΊΣͽ ·! ΑͫD ΋͋ιϭΊ̽͋ν͛ ΊΣ ͜Σ͇Ί̯΂ ϢΣ͇͋ι χ·͋ ·Α͋ Μ͋ϭΊνΊΪΣ �·̯ΣΣ͋Μ DΊνχιΊ̼ϢόΪΣ ΋͋ιϭΊ̽͋ν͛ ̯ν 
ι͋̽Ϊ΢΢͋Σ͇͇͋ ΊΣ ΄̯ιχ-͜ Ϊ͕ !ΣΣ͋ϳϢι͋-͜͜͜ ΊΣ ·!Ϣχ·ΪιΊν̯όΪΣ ·͋̽Ϊ΢΢͋Σ͇̯όΪΣν ͇̯χ͇͋ 21νχ 
F̼͋ιϢ̯ιϴ 2025͛ͺ ΋χ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ι͋θϢ͋νχ͇͋ χΪ ζιΪϭΊ͇͋ χ·͋Ίι ͇͋χ̯ΊΜ͇͋ ̽Ϊ΢΢͋Σχν ΪΣ χ·͋ 
͕ΪΜΜΪϮΊΣͽ ̽ΪΣ͇ΊόΪΣν΄ 
̯΅ ·͋Σ͋Ϯ̯Μ Ϊ͕ !Ϣχ·ΪιΊν̯όΪΣ 
̼΅ ·͋Σ͋Ϯ̯Μ F͋͋ 
̽΅ EθϢΊχϴ HΪΜ͇ΊΣͽ ̯Σ͇ ͱ̯Σ̯ͽ͋΢͋Σχ �ΪΣχιΪΜ 
͇΅ ·͋νχιΊ̽όΪΣ ΪΣ ̽ιΪνν-·ΪΜ͇ΊΣͽ Ϊ͕ ͋θϢΊχϴ ν·̯ι͋ν/̯̽ζΊχ̯Μ ̽ΪΣχιΊ̼ϢόΪΣ ̼͋χϮ͋͋Σ 
Ί΅ ΑΠ ̼ιΪ̯͇̯̽νχ͋ιν ̯Σ͇ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ ! ΑͫD ν͋ιϭΊ̽͋ν 
ΊΊ΅ !ζζΜΊ̯̽όΪΣ ΄ιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ !ͫΑD ν͋ιϭΊ̽͋ν ̯Σ͇ Ϊχ·͋ι D΋΄ν 
͋΅ Αι̯Σν͕͋ι/΋Ϣιι͋Σ͇͋ι Ϊ͕ ΋͋ιϭΊ̽͋ !Ϣχ·ΪιΊν̯όΪΣ 
΅͕ ΋·̯ιΊΣͽ Ϊ͕ ͜Σ͕ι̯νχιϢ̽χϢι͋ 
ͽ΅ !Σϴ Ϊχ·͋ι χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Not Applicable - Please refer to our response to Question 1. Digital media content, both 
scheduled and non-scheduled, transmitted over the internet by OTT platforms should 
continue to be governed under the Information Technology (Intermediary Guidelines and 
Digital Media Ethics Code) Rules, 2021. 

2.	 Notwithstanding the above, the present question appears to be premised on an incorrect 
comparison between OTT services and traditional TV broadcasting services. As highlighted 
in the preamble and in our response to Question 1, OTT content services are 
fundamentally different from traditional broadcasting. 

3.	 In view of these differences, concepts such as service area, validity period, eligibility 
conditions, minimum net worth, processing fee, entry fee, authorisation fee/renewal, 
bank guarantee, authorisation fee, security deposit, shĲring of InfrĲstruĐture, roll-out 
obligations, equity restrictions, etc., typically applicable to traditional DPOs operating 
over licensed, geographically bound networks using resources and dedicated 
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infrastructure, are not relevant to OTT media and content services delivered over the 
open internet. 

4.	 Further, as noted in the preamble and in response to Q10, OTT service providers operate 
under a fundamentally different model from TV broadcasting services, where 
broadcasters are prohibited from directly acquiring customers and must distribute their 
channels through DPOs. In contrast, OTT content services enable content creators and 
aggregators to reach consumers directly, without reliance on dedicated distribution 
networks. Accordingly, concerns relating to discriminatory treatment or similar issues do 
not arise in the context of OTT content services, and therefore do not warrant the 
imposition of cross-holding restrictions. 

5.	 Accordingly, imposing such conditions on OTT services would be inappropriate, as they 
are not aligned with their technological architecture, business models, or existing 
regulatory framework. 

Ά5 Ρ·̯χ ν·ΪϢΜ͇ ̼͋ χ·͋ νζ͋̽Ί͛̽ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν ̯ζζΜΊ̯̼̽Μ͋ ͕Ϊι χ·͋ ̯Ϣχ·ΪιΊν͇͋ ͋Σόό͋ν 
ζιΪϭΊνΊΪΣΊΣͽ ·! ΑͫD ΋͋ιϭΊ̽͋ν͛ ΊΣ ͜Σ͇Ί̯΂ ϢΣ͇͋ι χ·͋ ·Α͋ Μ͋ϭΊνΊΪΣ �·̯ΣΣ͋Μ DΊνχιΊ̼ϢόΪΣ ΋͋ιϭΊ̽͋ν͛ ̯ν 
ι͋̽Ϊ΢΢͋Σ͇͇͋ ΊΣ ΄̯ιχ-͜͜ Ϊ͕ !ΣΣ͋ϳϢι͋-͜͜͜ ΊΣ ·!Ϣχ·ΪιΊν̯όΪΣ ·͋̽Ϊ΢΢͋Σ͇̯όΪΣν ͇̯χ͇͋ 21νχ 
F̼͋ιϢ̯ιϴ 2025͛ͺ 

΋χ̯Ι͋·ΪΜ͇͋ιν ̯ ι͋ ι͋θϢ͋νχ͇͋ χΪ ζιΪϭΊ͇͋ χ·͋Ίι ͇ ͋χ̯ΊΜ͇͋ ̽ Ϊ΢΢͋Σχν ΪΣ χ·͋ ͕ ΪΜΜΪϮΊΣͽ ̽ ΪΣ͇ΊόΪΣν΄ 

̯΅ ·͋ν͋ιϭ̯όΪΣ Ϊ͕ Ϊζ͋ι̯όΪΣ̯Μ ̽·̯ΣΣ͋Μ ̯̽ζ̯̽Ίχϴ ̼ϴ Π͋ιό̯̽ΜΜϴ ͜Σχ͋ͽι̯χ͇͋ EΣόχϴ 
̼΅ ΄Μ̯ϋΪι΢ ΋͋ιϭΊ̽͋ν (΄΋) Ϊ͋͘ι͇͋ ̼ϴ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ ! ΑͫD ν͋ιϭΊ̽͋ν 
̽΅ ͱΪΣΊχΪιΊΣͽ ̯Σ͇ ͜Σνζ͋̽όΪΣ Ϊ͕ ͕̯̽ΊΜΊό͋ν 
͇΅ ΋ϢζζΜϴ Ϊ͕ ͜Σ͕Ϊι΢̯όΪΣ χΪ �͋Σχι̯Μ GΪϭ͋ιΣ΢͋Σχ/Α·!͜ 
͋΅ �ΪΣχι̯ϭ͋ΣόΪΣ Ϊ͕ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν Ϊ͕ ̯Ϣχ·ΪιΊν̯όΪΣ 
΅͕ !Σϴ Ϊχ·͋ι χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν FϢιχ·͋ι΂ Ϯ·͋χ·͋ι χ·͋ ΢̯Σ͇̯χΪιϴ ν·̯ιΊΣͽ Ϊ͕ ΋ζΪιχν 
�ιΪ̯͇̯̽νόΣͽ ΋ΊͽΣ̯Μν ϮΊχ· ΄ι̯ν̯ι �·̯ι̯ό ̯Σ͇ χ·͋ ̽Ϊ΢ζϢΜνΪιϴ χι̯Σν΢ΊννΊΪΣ Ϊ͕ ̽͋ιχ̯ΊΣ 
̽·̯ΣΣ͋Μν ̯ν ΢̯Σ͇̯χ͇͋ ͕Ϊι DΑH΂ H͜Α΋ ̯Σ͇ ͜΄ΑΠ ν͋ιϭΊ̽͋ν ν·ΪϢΜ͇ ̼͋ ΢̯͇͋ ̯ζζΜΊ̯̼̽Μ͋ χΪ χ·͋ 
̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ ·! ΑͫD ΋͋ιϭΊ̽͋ν͛̈́  

΋χ̯Ι͋·ΪΜ͇͋ιν ̯ ι͋ ι͋θϢ͋νχ͇͋ χΪ ζιΪϭΊ͇͋ χ·͋Ίι ̽ Ϊ΢΢͋Σχν ϮΊχ· ͇ ͋χ̯ΊΜ͇͋ ΖϢνό̯͛̽όΪΣ ΪΣ ̯ΜΜ νϢ̽· 
Ϊ̼ΜΊͽ̯όΪΣν χ·̯χ ν·ΪϢΜ͇ ̼͋ ΢̯͇͋ ̯ζζΜΊ̯̼̽Μ͋ ΪΣ νϢ̽· ͋Σόό͋ν΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Not Applicable - Please refer to our responses to Questions 1, 3, and 4. Digital media 
content (scheduled/ non-scheduled) transmitted over the internet by OTT platforms 
should continue to be governed under the Information Technology (Intermediary 
Guidelines and Digital Media Ethics Code) Rules, 2021. 

2.	 Notwithstanding the above, the present question also appears to be premised on an 
incorrect comparison between OTT services and traditional TV broadcasting services. As 
already highlighted in the preamble and in our earlier responses, OTT content services are 
fundamentally different in terms of technology, content carriage, architecture, and 
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business models, and therefore warrant regulation primarily in the context of content 
oversight and grievance redressal. 

3.	 In this context, the issues raised in the question, such as reservation of operational 
channel capacity by vertically integrated entities, platform services, monitoring and 
inspection of facilities, supply of information, contravention of authorisation conditions, 
and mandatory obligations relating to carriage of specific channels or sharing of 
broadcasting signals, are rooted in the regulatory framework applicable to traditional 
DPOs operating over licensed, capacity-constrained, and geographically bound 
networks. 

4.	 Such concepts are not relevant to OTT media services delivered over the open internet. 
OTT platforms do not operate finite channel capacity or transponder-based systems 
requiring reservation or allocation; nor do they control end-to-end transmission 
infrastructure in a manner comparable to DPOs. Content on OTT platforms is delivered 
over unicast networks, without the constraints of channel capacity or spectrum-based 
carriage. Similarly, obligations such as mandatory carriage of channels or sharing of 
broadcast signals are specific to traditional broadcasting ecosystems and do not align with 
the nature of internet-based content delivery. 

5.	 Further, in the context of OTT content services, the primary areas warranting regulation 
are content and grievance redressal, both of which are already comprehensively 
addressed under the existing Rules. Requirements such as supply of information to the 
Government and related compliance obligations are also adequately covered within this 
framework as the Government can issue directions relating to deletion, modification or 
blocking of content. 

6.	 With specific reference to the requirement of sharing of broadcast signals (including with 
Prasar Bharati), it is submitted that OTT media services do not operate on the basis of 
acquiring signals of TV channels under Uplinking and Downlinking Guidelines. Instead, OTT 
platforms acquire rights for content transmission over the internet, which are distinct 
from traditional broadcasting rights. Accordingly, such obligations relating to mandatory 
sharing of broadcast signals are not applicable to OTT media services. 

7.	 Accordingly, extending such conditions to OTT services would be inappropriate and 
disproportionate, as they are not aligned with the underlying technological architecture, 
operational characteristics, or existing regulatory framework governing OTT media and 
content services. 

Ά6΅ Ρ·̯χ χϴζ͋ Ϊ͕ ̯ννϢι̯Σ̽͋ Ϊι ̽͋ιό̯͛̽όΪΣ ΢͋̽·̯ΣΊν΢ ν·ΪϢΜ͇ ̼͋ ζι͋ν̽ιΊ̼͇͋ ͕Ϊι χ͋Μ͋ϭΊνΊΪΣ 
΢̯ΣϢ͕̯̽χϢι͋ιν ̯Σ͇ Ϊζ͋ι̯όΣͽ νϴνχ͋΢ ζιΪϭΊ͇͋ιν χΪ ͋ΣνϢι͋ χ·̯χ ̯ζζΜΊ̯̽όΪΣν ζιΪϭΊνΊΪΣΊΣͽ 
!ͫΑD ν͋ιϭΊ̽͋ν΂ (Ϯ·͋χ·͋ι ζι͋-ΊΣχ͋ͽι̯χ͇͋ ϮΊχ· χ͋Μ͋ϭΊνΊΪΣ ν͋χν Ϊι ΢̯͇͋ ̯ϭ̯ΊΜ̯̼Μ͋ ͕Ϊι ͇ΪϮΣΜΪ̯͇ 
χ·ιΪϢͽ· ̯ζζΜΊ̯̽όΪΣ νχΪι͋ν Ϊι Ϯ̼͋ ζΜ̯ϋΪι΢ν) ̯ι͋ ͇ϢΜϴ ̯Ϣχ·ΪιΊν͇͋ ̼ϴ ͱ͜�΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 
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ͲΪχ !ζζΜΊ̯̼̽Μ͋ – Ĳll the OTT Đontent, irrespeĐtgve of it Ŀeing sĐheduled/ non-sĐheduled, 
should Đontgnue to Ŀe governed under the InformĲtgon TeĐhnology (IntermediĲry Guidelines 
Ĳnd DigitĲl MediĲ EthiĐs �ode) Rules, 2021/ These Rules provide ĲdequĲte meĐhĲnisms for 
Đontent enforĐement, inĐluding the ĲĿility of the Government to issue direĐtgons for removĲl, 
modifiĐĲtgon, or ĿloĐking of Đontent in ĐĲse of non-ĐompliĲnĐe/ In view of these existgng 
provisions, no ĲdditgonĲl ĲssurĲnĐe or ĐertgfiĐĲtgon requirements Ĳre neĐessĲry/ 

Ά7΅ Ρ·̯χ ΙΊΣ͇ Ϊ͕ ̯ ννϢι̯Σ̽͋ ΢͋̽·̯ΣΊν΢ν ν·ΪϢΜ͇ ̼ ͋ ΊΣνόχϢχ͇͋ χΪ ͋ ΣνϢι͋ χ·̯χ χ·͋ ̯ ζζΜΊ̯̽όΪΣν 
ζιΪϭΊ͇͋ιν ̯Ϣχ·ΪιΊν͇͋ ͕Ϊι ζιΪϭΊνΊΪΣΊΣͽ !ͫΑD ν͋ιϭΊ̽͋ν ̯̽ιιϴ ΪΣΜϴ χ·Ϊν͋ ̽·̯ΣΣ͋Μν Ϯ·Ί̽· ̯ι͋ 
̯Ϣχ·ΪιΊν͇͋/ζ͋ι΢Ίϖ͇͋ ̼ϴ ͱ͜� ͕Ϊι ͇ΊνχιΊ̼ϢόΪΣ ΊΣ ͜Σ͇Ί̯΅ Ρ·̯χ ΙΊΣ͇ Ϊ͕ 
ζ͋Σ̯Μχϴ/͇ΊνΊΣ̽͋Σόϭ͋/͇͋χ͋ιι͋Σχ ̼͋ ΊΣνόχϢχ͇͋ ͕Ϊι ΣΪΣ-̽Ϊ΢ζΜΊ̯Σ̽͋ͺ ΄ιΪϭΊ͇͋ ϴΪϢι ̽Ϊ΢΢͋Σχν 
ϮΊχ· ΖϢνό̯͛̽όΪΣ΅ 

& 

Ά8΅ Ρ·͋χ·͋ι χ·͋ι͋ Ίν ̯ Σ͇͋͋ χΪ ζι͋ν̽ιΊ̼͋ ̯Σϴ νζ͋̽Ί͛̽ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν ͕Ϊι ϭ̯ΜϢ͋-̯͇͇͇͋ 
ν͋ιϭΊ̽͋ν Ϊ͋͘ι͇͋ ̼ ϴ ! ΑͫD ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ινͺ ͜ ͕ ϴ͋ν΂ Ϯ·̯χ ν·ΪϢΜ͇ ̼ ͋ χ·͋ χ͋ι΢ν ̯ Σ͇ ̽ ΪΣ͇ΊόΪΣνͺ 
΋χ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ι͋θϢ͋νχ͇͋ χΪ ζιΪϭΊ͇͋ χ·͋Ίι ͇͋χ̯ΊΜ͇͋ ̽Ϊ΢΢͋Σχν ϮΊχ· ΖϢνό̯͛̽όΪΣ΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Not Applicable – Please refer to our responses to Questions 1, 3, 4, and 5. Digital media 
content transmitted over the internet by OTT platforms should continue to be governed 
under the Information Technology (Intermediary Guidelines and Digital Media Ethics 
Code) Rules, 2021. 

2.	 In the Consultation Paper, the Authority appears to have incorrectly construed the 
Đontent delivered over the top (OTT) through internet Ĳs “lineĲr ĐhĲnnels” just ĿeĐĲuse 
such content follows a scheduled programming and includes advertisements. 

3.	 As highlighted in the preamble and in our earlier responses, OTT content services, 
including scheduled or non-scheduled, are fundamentally distinct from traditional 
television broadcasting and warrant regulation primarily in the areas of content oversight 
and grievance redressal. These aspects are already comprehensively addressed under the 
existing Rules, which lay down clear obligations relating to content classification, 
adherence to the Code of Ethics, due diligence, and adequate mechanisms for content 
enforcement, including the ability of the Government to issue directions for removal, 
modification, or blocking of content in case of non-compliance. 

Ά9΅ Ρ·͋χ·͋ι χ·͋ ̼ιΪ̯͇̯̽νχ͋ιν/̽ΪΣχ͋Σχ ΪϮΣ͋ιν ζιΪϭΊ͇ΊΣͽ Ϊι ΊΣχ͋Σ͇ΊΣͽ χΪ ζιΪϭΊ͇͋ χ͋Μ͋ϭΊνΊΪΣ 
̽·̯ΣΣ͋Μν ΪΣ !ͫΑD ζΜ̯ϋΪι΢ν Ϊζ͋ι̯όΣͽ ΊΣ ͜Σ͇Ί̯ ̼͋ ΢̯Σ͇̯χ͇͋ χΪ Ϊ̼χ̯ΊΣ ̯Ϣχ·ΪιΊν̯όΪΣ ͋Ίχ·͋ι 
͕Ϊι΄ 
• ΋̯χ͋ΜΜΊχ͋-̼̯ν͇͋ �ιΪ̯͇̯̽νόΣͽ ̯Σ͇/Ϊι 
• GιΪϢΣ͇-̼̯ν͇͋ �ιΪ̯͇̯̽νόΣͽ ̯ΜΪΣͽ ϮΊχ· Ίχν ̯ζζΜΊ̯̼̽Μ͋ χ͋ι΢ν ̯Σ͇ ̽ΪΣ͇ΊόΪΣν΂ ̼͕͋Ϊι͋ 
͋Σχ͋ιΊΣͽ ΊΣχΪ χ·͋ ̯ͽι͋͋΢͋Σχν ϮΊχ· ̯Ϣχ·ΪιΊν͇͋ ͋Σόό͋ν ζιΪϭΊνΊΪΣΊΣͽ !ͫΑD ν͋ιϭΊ̽͋ν χΪ 
̽ΪΣνϢ΢͋ινͺ ͕͜ ϴ͋ν΂ ζιΪϭΊ͇͋ ι̯͋νΪΣν ϮΊχ· ΖϢνό̯͛̽όΪΣν΅ 
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ͧ΄ͫ ·͋νζΪΣν͋΄
	

1.	 Not Applicable - Please refer to our responses to previous questions. Digital media content 
transmitted over the internet by OTT platforms should continue to be governed under the 
Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 
2021. 

2.	 Notwithstanding the above, as consistently highlighted in the preamble and in our earlier 
responses, OTT content services are fundamentally distinct from traditional television 
broadcasting services in terms of technology, carriage, regulatory treatment, and 
commercial models. In particular, OTT services operate on the basis of acquisition and 
exploitation of digital/media rights over the internet, rather than the carriage and 
distribution of linear television channels licensed under the uplinking and downlinking 
guidelines applicable to satellite or ground-based broadcasting. 

3.	 Under the traditional broadcasting regime, television channels are created and 
distributed pursuant to specific regulatory permissions (including uplinking/downlinking 
approvals), and are then carried by DPOs over managed networks. In contrast, OTT 
platforms curate and deliver content (irrespective of whether these are scheduled or non­
scheduled in nature) over the open internet based on contractual digital rights, enabling 
multi-format consumption across devices over the internet. This model does not involve 
the licensing, or distriĿution of “television ĐhĲnnels”, ĲppliĐĲĿle to ĐonventionĲl 
regulatory framework. 

4.	 Furthermore, the applicable legal and regulatory framework also recognizes the 
distinction between Content and TV channels: 

Ĳ/		 The regulĲtgons issued Ŀy TR!I differentgĲte Ŀetween Ĳ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μ, whiĐh is 
provided Ŀy Ĳ liĐensed ĿroĲdĐĲstgng entgty, Ĳnd ̽ΪΣχ͋Σχ ̯ϭ̯ΊΜ̯̼Μ͋ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ, 
whiĐh Đonstgtutes digitĲl dĲtĲ trĲnsmitted over internet networks/ 

Α·͋ Α͋ Μ͋̽Ϊ΢΢ϢΣΊ̯̽όΪΣ (�ιΪ̯͇̯̽νόΣͽ ̯Σ͇ �̯̼Μ͋) ΋͋ιϭΊ̽͋ν ͜Σχ͋ι̽ΪΣΣ͋̽όΪΣ 
(!͇͇ι͋νν̯̼Μ͋ ΋ϴνχ͋΢ν) ·͋ͽϢΜ̯όΪΣν΂ 2017΄ 
“Television channel” means a channel which has been granted permission for 
downlinking by the Central Government under the policy guidelines issued or amended 
by it from time to time, and reference to the term ‘channel’ shall be construed as a 
reference to “television channel”. 

Α·͋ ΄ιΪ·Ί̼ΊόΪΣ Ϊ͕ DΊν̽ιΊ΢ΊΣ̯χΪιϴ Α̯ ιΊ͘ν ͕Ϊι D̯χ̯ ΋͋ιϭΊ̽͋ν ·͋ͽϢΜ̯όΪΣν΂ 2016΄ 

“Content” inĐludes Ĳll Đontent, ĲppliĐĲtgons, serviĐes Ĳnd Ĳny other dĲtĲ, inĐluding its 
end-point informĲtgon, thĲt ĐĲn Ŀe ĲĐĐessed or trĲnsmitted over the internet/ 

b.	 The distgnĐtgon Ŀetween χ͋Μ͋ϭΊνΊΪΣ ̽ ·̯ΣΣ͋Μν Ĳnd ͸ΑΑ/͇ΊͽΊχ̯Μ ΢͇͋Ί̯ ζΜ̯ϋΪι΢ν hĲs Ĳlso 
Ŀeen expressly reĐognised Ŀy the MI� in its ĐommuniĐĲtgon dĲted 10χ· ͱ̯ι̽· 2023 
(ͲΪ΅ F-14013/3/2022-Dͱ) issued to puĿlishers of online ĐurĲted Đontent (OTT 
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plĲtforms), wherein the Ministry ĐlĲrified the ĲppliĐĲĿility of the FDI poliĐy in the 
Đontext of digitĲl news Đontent/ 

c.	 In the sĲid ĐommuniĐĲtgon, the Ministry ĐlĲrified thĲt OTT plĲtforms merely hostgng 
the digitĲl feed of news ĐhĲnnels ̯͞ν ̯ ΢͇͋ΊϢ΢΂͟ ϮΊχ·ΪϢχ ͋ϳ͋ι̽ΊνΊΣͽ ͇͋ΊχΪιΊ̯Μ ̽ΪΣχιΪΜ, 
would not Ŀe treĲted on pĲr with entgtges engĲged in the puĿlishing or ĐurĲtgon of 
digitĲl news Đontent/ Further, the Ministry inter ĲliĲ Ĳlso stĲted thĲt χ͋Μ͋ϭΊνΊΪΣ Σ͋Ϯν 
̽·̯ΣΣ͋Μν ̯ι͋ grĲnted permission under the ΕζΜΊΣΙΊΣͽ ̯Σ͇ DΪϮΣΜΊΣΙΊΣͽ GϢΊ͇͋ΜΊΣ͋ν΂ 
2022, implying thĲt television ĐhĲnnels operĲte under Ĳ ͇ΊνόΣ̽χ ι͋ͽϢΜ̯χΪιϴ 
͕ι̯΢͋ϮΪιΙ/ 

d.	 This ĐlĲrifiĐĲtgon is significant as it underscores the consistent position of the 
Government that: 
(iii)	 television channels and digital/OTT platforms are subject to distinct 

regulatory and policy frameworks, and 
(iv)	 OTT platforms, even when hosting digital feeds of programmes, are not 

equated with the broadcasting entities. 

5/		 The distgnĐtgon Ŀetween television ĿroĲdĐĲstgng serviĐes Ĳnd internet-ĿĲsed OTT serviĐes 
hĲs Ĳlso Ŀeen reĐognised Ŀy the TeleĐom Disputes Settlement Ĳnd !ppellĲte TriĿunĲl 
(TDS!T)/ In its order2 , the TDS!T reĐognised thĲt OTT plĲtforms neither Đonstgtute “TV 
ĐhĲnnels” nor require Ĳny liĐenĐe or permission from the �entrĲl Government for 
provision of suĐh serviĐes/ Further, TDS!T reĐognised thĲt OTT plĲtforms do not fĲll within 
the regulĲtory jurisdiĐtgon of TR!I under the TR!I !Đt, 1997, Ĳnd Ĳre governed under the 
IT !Đt, 2000/ 

6.	 Accordingly, imposing any authorisation requirements would be inappropriate and would 
create regulatory inconsistency with the existing framework governing digital media 
content. 

Ά10΅ ͜Σ ϭΊ͋Ϯ Ϊ͕ χ·͋ ̯ϭ̯ΊΜ̯̼ΊΜΊχϴ Ϊ͕ χ·͋ ζ̯ϴ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ΪΣ ! ΑͫD ζΜ̯ϋΪι΢ν΂ Ϯ·̯χ 
ζιΊ̽ΊΣͽ ΢͋χ·Ϊ͇ΪΜΪͽϴ ν·ΪϢΜ͇ ̼͋ ̯͇Ϊζχ͇͋ ͕Ϊι ζιΊ̽͋ ζ̯ιΊχϴ Ϊ͕ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν ̯̽ιΪνν χ·͋ν͋ 
ζΜ̯ϋΪι΢νͺ ΄Μ̯͋ν͋ ζιΪϭΊ͇͋ ͇͋χ̯ΊΜ͇͋ ΖϢνό̯͛̽όΪΣ ͕Ϊι ϴΪϢι ι͋νζΪΣν͋΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1/		 In the �onsultĲtgon PĲper, the !uthority ĲppeĲrs to hĲve inĐorreĐtly Đonstrued the Đontent 
delivered over the top (OTT) through internet Ĳs “lineĲr ĐhĲnnels” just ĿeĐĲuse suĐh 
Đontent follows Ĳ sĐheduled progrĲmming Ĳnd Ĳdvertgsements/ 

2/		Ρ͋ νϢ̼΢Ίχ χ·̯χ ζιΊ̽ΊΣͽ ι͋ͽϢΜ̯όΪΣ ̯̽ΣΣΪχ ̼͋ Ί΢ζΪν͇͋ ΪΣ ͸ΑΑ ̽ ΪΣχ͋Σχ ν͋ιϭΊ̽͋ν (ΊΣ̽ΜϢ͇ΊΣͽ 
F!΋Α) ͇͋ΜΊϭ͋ι͇͋ Ϊϭ͋ι χ·͋ ΊΣχ͋ιΣ͋χ, Ĳs the two operĲte under fundĲmentĲlly different 
teĐhnologiĐĲl Ĳnd mĲrket struĐtures/ 

2 Order DĲted. 04/10/2023 in �RO!D�!STING PETITION/217/2023 !ID�F vs StĲr IndiĲ 
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3/		 In the context of OTT content services, carriage charges are paid directly by consumers 
to internet service providers. Similarly, content charges, if any, are paid directly by 
consumers to OTT content providers, without the involvement of underlying carriage 
service provider/platform operator such as DTH, cable, HITS, or IPTV. In view of this 
distinct structure, the two frameworks are not comparable, and accordingly, the 
broadcasting pricing and pricing framework cannot be applied to OTT platforms. 

4/		Moreover, TV ĿroĲdĐĲstgng serviĐes Ĳnd OTT Đontent serviĐes operĲte under two different 
models due to ĲĿsenĐe of DireĐt RelĲtgonship Ŀetween �roĲdĐĲsters/ProgrĲmme �reĲtors 
Ĳnd �onsumers in the TrĲditgonĲl Television �roĲdĐĲstgng SeĐtor, whereĲs OTT Đontent 
ServiĐes through internet Ĳllows DireĐt RelĲtgonship Ŀetween �ontent �reĲtors Ĳnd 
�onsumers, Ĳs explĲined herein/ 

5΅		 !̼ν͋Σ̽͋ Ϊ͕ DΊι͋̽χ ·͋Μ̯όΪΣν·Ίζ ̼͋χϮ͋͋Σ �ιΪ̯͇̯̽νχ͋ιν/΄ιΪͽι̯΢΢͋ �ι̯͋χΪιν ̯Σ͇ 
�ΪΣνϢ΢͋ιν ΊΣ χ·͋ Αι̯͇ΊόΪΣ̯Μ Α͋ Μ͋ϭΊνΊΪΣ �ιΪ̯͇̯̽νόΣͽ ΋͋̽χΪι΄ 

Ĳ/		 In the trĲditgonĲl television ĿroĲdĐĲstgng eĐosystem, ̼ιΪ̯͇̯̽νχ͋ιν ̯Σ͇ ζιΪͽι̯΢΢͋ 
̽ι̯͋χΪιν ͇Ϊ ΣΪχ ·̯ϭ͋ ̯ ͇Ίι͋̽χ ι͋Μ̯όΪΣν·Ίζ ϮΊχ· ͋Σ͇ ϭΊ͋Ϯ͋ιν/ Television ĐhĲnnels Ĳre 
disseminĲted to Đonsumers through the networks of liĐensed DPOs, suĐh Ĳs ĐĲĿle TV, 
DTH, HITS, Ĳnd IPTV plĲtforms/ Further, the Đustomer pĲys only to DPO for ĐĲrriĲge Ĳs 
well Ĳs Đontent/ 

Ŀ/		 From Ĳ Đonsumer’s perspeĐtgve, Ĳ DPO ĐonneĐtgon ĲvĲiled Ŀy him is ĐĲpĲĿle of ĐĲrrying 
television ĐhĲnnels of only those ĿroĲdĐĲsters with whiĐh the DPO hĲs entered into 
ĐommerĐiĲl ĲrrĲngements/ !ĐĐordingly, the ĲvĲilĲĿility of Ĳny television ĐhĲnnel to Ĳ 
Đonsumer is Đontgngent upon the ̽Ϊ΢΢͋ι̽Ί̯Μ ̯ͽι͋͋΢͋Σχν ̼͋χϮ͋͋Σ χ·͋ ̼ιΪ̯͇̯̽νχ͋ι 
̯Σ͇ χ·͋ D΄͸/ Therefore, it ĿeĐomes neĐessĲry for DPOs to enter into ĲrrĲngements 
with Ĳll ĿroĲdĐĲsters offering ĐhĲnnels relevĲnt to their mĲrket/ FĲiling this, the 
Đonsumer mĲy not reĐeive ĐertĲin TV ĐhĲnnels Ĳnd therefore mĲy Ŀe required switĐh 
the ĐĲĿle TV/DTH operĲtor who ĐĲn provide ĐertĲin ĐhĲnnels required Ŀy the 
Đustomer/ This requires instĲllĲtgon of new ĐĲĿle, new sĲtellite reĐeiver or IPTV 
ĐonneĐtgon/ 

Đ/		 �onversely, from the perspeĐtgve of Ĳ ĿroĲdĐĲster (inĐluding originĲl progrĲmme 
ĐreĲtors), ĲĐĐess to viewers is ΢͇͋Ί̯χ͇͋ χ·ιΪϢͽ· D΄͸ Σ͋χϮΪιΙν/ ! ĿroĲdĐĲster ĐĲn 
reĲĐh only those Đonsumers who Ĳre suĿsĐriĿed to DPOs with whom it hĲs entered 
into ĐommerĐiĲl ĲrrĲngements/ Therefore, in order to mĲximise the reĲĐh of its 
ĐhĲnnels or progrĲmmes, Ĳ ĿroĲdĐĲster is required to ͋Σχ͋ι ΊΣχΪ ̯ͽι͋͋΢͋Σχν ϮΊχ· 
΢ϢΜόζΜ͋ D΄͸ν serving its tĲrget ĲudienĐe/ 

d/		 In this Đontext, there Ĳrises Ĳ fundĲmentĲl requirement within the ĿroĲdĐĲstgng seĐtor 
to ensure thĲt ͋ϭ͋ιϴ D΄͸ ·̯ν ̯̽̽͋νν χΪ χ͋Μ͋ϭΊνΊΪΣ ̽·̯ΣΣ͋Μν Ϊ͕ ̯ΜΜ ̼ιΪ̯͇̯̽νχ͋ιν, Ĳnd 
Đorrespondingly, thĲt ͋ ϭ͋ιϴ ̼ ιΪ̯͇̯̽νχ͋ι ·̯ν ̯ ̽̽͋νν χΪ χ·͋ Σ͋χϮΪιΙν Ϊ͕ ̯ ΜΜ D΄͸ν/ These 
ĐonsiderĲtgons form the ĿĲsis of the regulĲtory prinĐiples of ͞ͱϢνχ ΄ιΪϭΊ͇͋͟ Ĳnd 
͞ͱϢνχ �̯ιιϴ͟, whiĐh underpin the trĲditgonĲl television ĿroĲdĐĲstgng frĲmework/ 

e/		 The regulĲtory frĲmework further ensures thĲt. 
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i/ While implementgng the ͱϢνχ ΄ιΪϭΊ͇͋ Ĳnd ͱϢνχ �̯ιιϴ oĿligĲtgons, neither pĲrty 
imposes ϢΣι̯͋νΪΣ̯̼Μ͋ Ϊι ΪΣ͋ιΪϢν ̽Ϊ΢΢͋ι̽Ί̯Μ ̽ΪΣ͇ΊόΪΣν on the other, thereĿy 
preventgng ĿypĲss of these regulĲtory sĲfeguĲrds-

ii/ D΄͸ν΂ Ϯ·Ί̽· ·̯ϭ͋ ΢̯͇͋ νΊͽΣΊ̯͛̽Σχ ΊΣϭ͋νχ΢͋Σχν ΊΣ Σ͋χϮΪιΙ ΊΣ͕ι̯νχιϢ̽χϢι͋΂ ̯ι͋ 
ΣΪχ νϢ̼Ζ͋̽χ͇͋ χΪ ͇Ίν̽ιΊ΢ΊΣ̯χΪιϴ χι̯͋χ΢͋Σχ ̼ϴ ̼ιΪ̯͇̯̽νχ͋ιν ̼ϴ ͇͋ΣΊ̯Μ Ϊ͕ ̯Σϴ 
̽ΪΣχ͋Σχ -

iii/ ͲΪ D΄͸ Ίν ̯ ̼Μ͋ χΪ ̯ ̽χ ̯ν ̯  ͽ̯χ͋Ι͋͋ζ͋ι, thereĿy ensuring thĲt ĿroĲdĐĲsters Ĳre ĲĿle 
to reĲĐh eĲĐh Đustomer ĐonneĐted to Ĳ ͇ΊνχιΊ̼ϢόΪΣ Σ͋χϮΪιΙ to disseminĲte their 
ĐhĲnnels to Đonsumers/ 

f/		 !ĐĐordingly, the regulĲtory frĲmework governing the trĲditgonĲl television 
ĿroĲdĐĲstgng seĐtor is speĐifiĐĲlly designed to Ĳddress the ĲĿove requirements due to 
ΊΣ·͋ι͋Σχ νχιϢ̽χϢι̯Μ ΜΊ΢Ίχ̯όΪΣ ̯̽Ϣν͇͋ ͇Ϣ͋ χΪ ζιΪ·Ί̼ΊόΪΣ ΪΣ ͇Ίι͋̽χ ι͋Μ̯όΪΣν·Ίζ 
̼͋χϮ͋͋Σ ̽ΪΣχ͋Σχ ̽ι̯͋χΪιν/̼ιΪ̯͇̯̽νχ͋ιν ̯Σ͇ ͋Σ͇ ϭΊ͋Ϯ͋ιν, mediĲted through liĐensed 
distriĿutgon networks/ 

6΅		 ͸ΑΑ ͱ͇͋Ί̯ ΋͋ιϭΊ̽͋ν χ·ιΪϢͽ· ΊΣχ͋ιΣ͋χ ̯ΜΜΪϮν DΊι͋̽χ ·͋Μ̯όΪΣν·Ίζ ̼͋χϮ͋͋Σ �ΪΣχ͋Σχ 
�ι̯͋χΪιν ̯Σ͇ �ΪΣνϢ΢͋ιν΄ 

Ĳ/		 The Ĳdvent of OTT mediĲ serviĐes over Ĳ ̽ ΪΣχ͋Σχ-Σ͋Ϣχι̯Μ Σ͋χϮΪιΙ νϢ̽· ̯ ν χ·͋ ΊΣχ͋ιΣ͋χ 
hĲs fundĲmentĲlly Ĳltered the Đontent distriĿutgon lĲndsĐĲpe/ In this eĐosystem, 
Đontent ĐreĲtors Ĳre ĲĿle to ι̯͋̽· ϭΊ͋Ϯ͋ιν ͇ Ίι͋̽χΜϴ, either through their own plĲtforms 
or viĲ one or more Đontent ĲggregĲtors/ SinĐe OTT mediĲ serviĐes operĲte 
independently of the underlying internet ĲĐĐess network, they Ĳre ĲĿle to ΢̯Ι͋ 
̽ΪΣχ͋Σχ ̯ϭ̯ΊΜ̯̼Μ͋ χΪ ̽ΪΣνϢ΢͋ιν ͇Ίι͋̽χΜϴ ϮΊχ·ΪϢχ ͋Σχ͋ιΊΣͽ ΊΣχΪ ̯Σϴ ̽Ϊ΢΢͋ι̽Ί̯Μ 
̯ιι̯Σͽ͋΢͋Σχν ϮΊχ· ϢΣ͇͋ιΜϴΊΣͽ ΊΣχ͋ιΣ͋χ ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ιν ζιΪϭΊ͇ΊΣͽ χ·͋ ̯̽ιιΊ̯ͽ͋ 
ν͋ιϭΊ̽͋ ͕Ϊι χ·͋ ̽ΪΣχ͋Σχ΅ 

Ŀ/		 From Ĳ Đonsumer’s perspeĐtgve, the internet eĐosystem eliminĲtes the need for 
multgple ĲĐĐess ĐonneĐtgons/ ! Đonsumer ͇Ϊ͋ν ΣΪχ Σ͇͋͋ χΪ νϢ̼ν̽ιΊ̼͋ χΪ ΢ϢΜόζΜ͋ 
ΊΣχ͋ιΣ͋χ ̽ΪΣΣ͋̽όΪΣν to ĲĐĐess Đontent from different providers/ ! single internet 
ĐonneĐtgon, oĿtĲined from Ĳny serviĐe provider, enĲĿles ĲĐĐess to ͇Ίϭ͋ιν͋ ͸ΑΑ 
ζΜ̯ϋΪι΢ν ̯Σ͇ ̽ΪΣχ͋Σχ ν͋ιϭΊ̽͋ν/ 

Đ/		 Further, OTT plĲtforms ͇Ϊ ΣΪχ ΊΣϭ͋νχ ΊΣ Ϊι ̽ΪΣχιΪΜ χ·͋ ϢΣ͇͋ιΜϴΊΣͽ ̯̽̽͋νν Σ͋χϮΪιΙ 
ΊΣ͕ι̯νχιϢ̽χϢι͋, whiĐh is deployed Ĳnd mĲintĲined Ŀy internet serviĐe providers/ !s 
suĐh, OTT mediĲ serviĐe providers do not ĲĐquire the resourĐes like speĐtrum, right of 
wĲy for lĲying underground Ĳnd over-ground ĐĲĿles like DPOs suĐh Ĳs DTH, HITS, �ĲĿle 
or IPTV providers/ 

d/		 In view of these struĐturĲl differenĐes, the prinĐiples of ͞ͱϢνχ ΄ιΪϭΊ͇͋͟ Ĳnd ͞ͱϢνχ 
�̯ιιϴ͟, whiĐh underpin the regulĲtory frĲmework for the trĲditgonĲl ĿroĲdĐĲstgng 
seĐtor, ̯ι͋ ΣΪχ ̯ζζΜΊ̯̼̽Μ͋ χΪ ͸ΑΑ ΢͇͋Ί̯ ν͋ιϭΊ̽͋ν/ Therefore, regulĲtory frĲmework 
ĲppliĐĲĿle to trĲditgonĲl TV ĿroĲdĐĲstgng serviĐes does not Ĳpply to OTT MediĲ serviĐes 
over the internet/ 
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7/		 ͲΪχϮΊχ·νχ̯Σ͇ΊΣͽ the ĲĿove, we fully support the oĿjeĐtgve of ζιΪ΢ΪόΣͽ χ·͋ ͽιΪϮχ· ̯Σ͇ 
νϢνχ̯ΊΣ̯̼ΊΜΊχϴ Ϊ͕ χι̯͇ΊόΪΣ̯Μ χ͋Μ͋ϭΊνΊΪΣ ̼ιΪ̯͇̯̽νόΣͽ ν͋ιϭΊ̽͋ν in Ĳn evolving digitĲl 
eĐosystem/ In this regĲrd, we respeĐtfully suĿmit thĲt the ĲppropriĲte poliĐy ĲpproĲĐh 
would Ŀe to ͋Σ·̯Σ̽͋ ι͋ͽϢΜ̯χΪιϴ ͕Ϊι̼̯͋ι̯Σ̽͋ ΊΣ χ·͋ χι̯͇ΊόΪΣ̯Μ ΑΠ ̼ιΪ̯͇̯̽νόΣͽ ν͋̽χΪι, 
while Đontgnuing to sĲfeguĲrd the interests of Đonsumers, ĿroĲdĐĲsters, Ĳnd distriĿutors/ 

8/		 GreĲter regulĲtory flexiĿility would enĲĿle stĲkeholders in the trĲditgonĲl ĿroĲdĐĲstgng 
eĐosystem to ΊΣΣΪϭ̯χ͋΂ ͇͋νΊͽΣ΂ ̯Σ͇ ζιΊ̽͋ χ·͋Ίι Ϊ͋͘ιΊΣͽν ΊΣ ι͋νζΪΣν͋ χΪ ̽·̯ΣͽΊΣͽ 
̽ΪΣνϢ΢͋ι ζι͕͋͋ι͋Σ̽͋ν, thereĿy improving Đompetgtgveness vis-ĳ-vis OTT Đontent serviĐes/ 
SuĐh Ĳn ĲpproĲĐh would not only foster Ĳ ΢Ϊι͋ ̼̯Μ̯Σ͇̽͋ ̯Σ͇ νϢνχ̯ΊΣ̯̼Μ͋ ͋̽Ϊνϴνχ͋΢, Ŀut 
Ĳlso ͋Σ·̯Σ̽͋ ̽ΪΣνϢ΢͋ι Ϯ͋Μ͕̯ι͋ through inĐreĲsed ĐhoiĐe, improved serviĐe offerings, 
Ĳnd potentgĲlly more ĲffordĲĿle priĐing/ 

Ά11΅ Ρ·̯χ Ϊ̼ΜΊͽ̯όΪΣν ̯ι͋ ι͋θϢΊι͇͋ χΪ ̼͋ νζ͋̽Ί͇͛͋ ͕Ϊι χ·͋ ̯Ϣχ·ΪιΊν͇͋ ͋Σόό͋ν ζιΪϭΊνΊΪΣΊΣͽ 
!ͫΑD ν͋ιϭΊ̽͋ν΂ ϮΊχ· ι͋νζ͋̽χ χΪ ̽ΪΣνϢ΢͋ι ζιΪχ͋̽όΪΣ ̯Σ͇ ͽιΊ͋ϭ̯Σ̽͋ ι͇͋ι͋νν̯Μ ΢͋̽·̯ΣΊν΢΂ 
̽ΪΣνΊ͇͋ιΊΣͽ χ·͋ ͇Ί͋͘ι͋Σχ ΢Ϊ͇͋ν Ϊ͕ ν͋ιϭΊ̽͋ ̯̽̽͋νν νϢ̽· ̯ν ν΢̯ιχ χ͋Μ͋ϭΊνΊΪΣν΂ Ϯ̼͋νΊχ͋ν΂ 
΢Ϊ̼ΊΜ͋ ̯ζζΜΊ̯̽όΪΣν ͋χ̽΅ͺ ΄Μ̯͋ν͋ ζιΪϭΊ͇͋ ϴΪϢι ̽Ϊ΢΢͋Σχν ϮΊχ· ͇͋χ̯ΊΜ͇͋ ΖϢνό̯͛̽όΪΣ΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Not Applicable – Please refer to our responses to Questions 1 to 5. Digital media content 
transmitted over the internet by OTT platforms should continue to be governed under the 
Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 
2021. 

2.	 The extant Rules already provide a comprehensive and well-defined framework for 
consumer protection and grievance redressal. These include obligations relating to 
adherence to the Code of Ethics, content classification, establishment of grievance 
redressal mechanisms, time-bound resolution of complaints, and escalation to self-
regulatory bodies and oversight mechanisms, where required. The framework is platform-
agnostic and applies uniformly across different modes of access, including smart 
televisions, websites, and mobile applications. 

3.	 In view of the above, the concerns raised in this question are already adequately 
addressed under the existing regulatory regime. 

Ά12΅ ΡΊχ· χ·͋ ι͋ϭΊν͇͋ ͽϢΊ͇͋ΜΊΣ͋ν ΣΪϮ ΊΣ̽ΜϢ͇ΊΣͽ ΢ϢΜόζΜ͋ ϭΊ͋ϮΊΣͽ ζΜ̯ϋΪι΢ν ΊΣ ̯Ϣ͇Ί͋Σ̽͋ 
΢̯͋νϢι͋΢͋Σχ΂ νχ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ι͋θϢ͋νχ͇͋ χΪ ͕ϢιΣΊν· χ·͋Ίι ̽Ϊ΢΢͋Σχν ΪΣ χ·͋ ιΊͽ·χ 
΢͋χ·Ϊ͇ΪΜΪͽϴ ͕ Ϊι ΊΣχ͋ͽι̯όΣͽ ! ΑͫD ν͋ιϭΊ̽͋ ͇ ̯χ̯ ΊΣχΪ χ·͋ χ͋Μ͋ϭΊνΊΪΣ ι̯όΣͽν ͕ ι̯΢͋ϮΪιΙ΂ ̯ ν Ϯ͋ΜΜ 
̯ν χ·͋ ζιΪζΪν͇͋ ό΢͋ΜΊΣ͋ν ͕Ϊι Ί΢ζΜ͋΢͋Σχ̯όΪΣ΂ νϢζζΪιχ͇͋ ̼ϴ ͇͋χ̯ΊΜ͇͋ ΖϢνό̯͛̽όΪΣν΅ 

& 
Ά13΅ ΕΣ͇͋ι χ·͋ ι͋ϭΊν͇͋ ͽϢΊ͇͋ΜΊΣ͋ν΂ χ͋Μ͋ϭΊνΊΪΣ ͇ΊνχιΊ̼ϢόΪΣ ζΜ̯ϋΪι΢ν ̯Σ͇/Ϊι ͸ΑΑ ζΜ̯ϋΪι΢ν 
΢̯ϴ ζϢ̼ΜΊν· ζ͋ιΊΪ͇Ί̽ ϭΊ͋Ϯ͋ιν·Ίζ ͇̯χ̯ Ϊ͕ ̼ιΪ̯͇̯̽νχ͋ιν/̽·̯ΣΣ͋Μν χ·͋ϴ ̯̽ιιϴ ΪΣ χ·͋Ίι 
ζΜ̯ϋΪι΢ν ̯Σ͇/Ϊι ΪΣ χ·͋Ίι Ϯ̼͋νΊχ͋ν΂ ϮΊχ·ΪϢχ ζιΊΪι ι͋ͽΊνχι̯όΪΣ΅ ͜Σ χ·Ίν ̽ΪΣχ͋ϳχ΂ νχ̯Ι͋·ΪΜ͇͋ιν 
̯ι͋ ΊΣϭΊχ͇͋ χΪ ζιΪϭΊ͇͋ χ·͋Ίι ̽Ϊ΢΢͋Σχν ΪΣ ·ΪϮ νϢ̽· ̯Σ ͋Σ̯̼Μ͋΢͋Σχ ̯̽Σ ̼͋ ̯ΜΊͽΣ͇͋ ϮΊχ· χ·͋ 
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ζιΪζΪν͇͋ ̯Ϣχ·ΪιΊν̯όΪΣ ͕ι̯΢͋ϮΪιΙ ͕Ϊι ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ !ͫΑD ν͋ιϭΊ̽͋ν΂ 
̯ΜΪΣͽ ϮΊχ· ̯Σϴ ι͋Μ̯χ͇͋ ̽ΪΣνΊ͇͋ι̯όΪΣν΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

We submit that OTT Content providers with two-way data transfer capability to end users are 
well-positioned to significantly enhance the effectiveness of audience measurement systems. 
By leveraging anonymised and aggregated insights derived from user interactions, such 
providers can contribute to a substantial increase in sample size, improve diversity, and foster 
greater competition and innovation in audience measurement methodologies. 

In this regard, we recommend that OTT content providers be permitted to collect and share 
viewership data on a voluntary and mutual agreement basis, without any prescriptive or 
mandatory requirements. An enabling policy framework should encourage the development 
and sharing of such data with interested stakeholders on mutually agreed commercial terms. 

Ά14΅ �ΪΣνΊ͇͋ιΊΣͽ χ·͋ ν̽͋Σ̯ιΊΪ Ϯ·͋ι͋ΊΣ ̯ζζΜΊ̯̽όΪΣ ζιΪϭΊ͇͋ιν ζιΪϭΊνΊΪΣΊΣͽ !ͫΑD ν͋ιϭΊ̽͋ν 
΢̯ϴ ̯͇Ϊζχ ̯ ·ϴ̼ιΊ͇ ̼ϢνΊΣ͋νν ΢Ϊ͇͋Μ Ϊ͋͘ιΊΣͽ ͕ι͋͋ ̯Σ͇/Ϊι ζ̯Ί͇ ν͋ιϭΊ̽͋ν΂ νχ̯Ι͋·ΪΜ͇͋ι 
̽Ϊ΢΢͋Σχν ̯ι͋ ΊΣϭΊχ͇͋ ΪΣ ·ΪϮ νϢ̽· ν͋ιϭΊ̽͋ν ν·ΪϢΜ͇ ̼͋ νϢ̼Ζ͋̽χ χΪ χ·͋ ι͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙ΂ 
ζ̯ιό̽ϢΜ̯ιΜϴ ϮΊχ· ι͋νζ͋̽χ χΪ χ̯ιΊ ΂͘ ΊΣχ͋ι̽ΪΣΣ͋̽όΪΣ ̯Σ͇ θϢ̯ΜΊχϴ Ϊ͕ ν͋ιϭΊ̽͋ ̯νζ͋̽χν΅ ΄Μ̯͋ν͋ 
ζιΪϭΊ͇͋ ϴΪϢι ̽Ϊ΢΢͋Σχν ϮΊχ· ΖϢνό̯͛̽όΪΣ΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 Please refer to our response to Question 10, as elaborated therein, pricing/tariff 
regulation applicable to traditional television broadcasting services cannot be extended 
to OTT media services, given the fundamental differences in their technological 
architecture, market structure, and direct relationship with consumers. 

2.	 The tariff and interconnection regulations applicable to the broadcasting sector are 
designed to achieve the following two key objectives: 

Ĳ/		 ͞ͱϢνχ ΄ιΪϭΊ͇͋͟΄ This prinĐiple ensures thĲt Ĳ DistriĿutor PlĲtform OperĲtor (DPO) 
reĐeives Đontent from ĿroĲdĐĲsters in Ĳ non-disĐriminĲtory mĲnner/ To prevent deniĲl 
of ĲĐĐess through the impositgon of exorĿitĲnt ĐhĲrges, the regulĲtgon presĐriĿers for 
puĿlishing mĲximum retĲil priĐe (MRP) of eĲĐh ĐhĲnnel, thereĿy ensuring thĲt Ĳll DPOs 
get ĲĐĐess Đontent on fĲir Ĳnd trĲnspĲrent terms/ !dditgonĲlly, the regulĲtgons 
mĲndĲte uniform disĐount struĐtures to eliminĲte Ĳny possiĿility of disĐriminĲtory 
treĲtment of Ĳ DPO Ŀy Ĳny ĿroĲdĐĲster/ 

Ŀ/		 ͞ͱϢνχ �̯ιιϴ͟΄ This prinĐiple ensures thĲt every DPO ĐĲrries the Đontent of Ĳ 
ĿroĲdĐĲster, whether pĲy or free-to-Ĳir ĐhĲnnel, in Ĳ non-disĐriminĲtory mĲnner Ĳnd 
Ĳt the ĐhĲrges Ĳs presĐriĿed regulĲtory frĲmework/ This inĐludes ĲdherenĐe to norms 
relĲtgng to ĐĲrriĲge Ĳnd plĲĐement, thereĿy enĲĿling ĿroĲdĐĲsters to effeĐtgvely reĲĐh 
the suĿsĐriĿers of eĲĐh DPO/ 
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3΅		 Α·͋ ̯̼Ϊϭ͋-΢͋ΣόΪΣ͇͋ Ϊ̼Ζ͋̽όϭ͋ν ̯ι͋ ΣΪχ ι͋θϢΊι͇͋ ΊΣ χ·͋ ̽ΪΣχ͋ϳχ Ϊ͕ ͸ΑΑ ΢͇͋Ί̯ 
ΊΣ̽ΜϢ͇ΊΣͽ F!΋Α ̽·̯ΣΣ͋Μν΂ ̯ν ̽ΪΣχ͋Σχ ·Ϊνχ͇͋ ΪΣ χ·͋ ΊΣχ͋ιΣ͋χ Ίν ͇Ίι͋̽χΜϴ ̯̽̽͋ννΊ̼Μ͋ χΪ 
̯ΜΜ Ϣν͋ιν΂ Ίιι͋νζ͋̽όϭ͋ Ϊ͕ χ·͋ ϢΣ͇͋ιΜϴΊΣͽ ΊΣχ͋ιΣ͋χ ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ΐ  �ΪΣν͋θϢ͋ΣχΜϴ΂ 
̽ΪΣνϢ΢͋ιν ̯ ι͋ ΣΪχ ͇ ͋ΣΊ͇͋ ̯ ̽̽͋νν χΪ ̽ ΪΣχ͋Σχ΂ ΣΪι ̯ ι͋ ̽ ΪΣχ͋Σχ ζιΪϭΊ͇͋ιν ͇ ͋ΣΊ͇͋ ̯ ̽̽͋νν 
χΪ ̽ΪΣνϢ΢͋ιν΅ Α·Ίν ͋͋̽͘όϭ͋Μϴ Ϊ̼ϭΊ̯χ͋ν χ·͋ Σ͇͋͋ ͕Ϊι ι͋ͽϢΜ̯χΪιϴ ΊΣχ͋ιϭ͋ΣόΪΣ ΊΣ ̯ι̯͋ν 
νϢ̽· ̯ν χ̯ιΊ͘ν ̯Σ͇ ΊΣχ͋ι̽ΪΣΣ͋̽όΪΣ΅ 

4΅		ΡΊχ· ι͋ͽ̯ι͇ χΪ ΆϢ̯ΜΊχϴ Ϊ͕ ΋͋ιϭΊ̽͋ (ΆΪ΋) ι͋ͽϢΜ̯όΪΣν ΊΣ χ·͋ ̼ιΪ̯͇̯̽νόΣͽ ν͋̽χΪι΂ χ·͋ν͋ 
ζιΊ΢̯ιΊΜϴ ̯͇͇ι͋νν ̯νζ͋̽χν νϢ̽· ̯ν ΊΣνχ̯ΜΜ̯όΪΣ Ϊ͕ ̽ΪΣΣ͋̽όΪΣν΂ ζιΪϭΊνΊΪΣΊΣͽ Ϊ͕ ν͋χ-χΪζ 
̼Ϊϳ͋ν΂ ̯ννΪ̽Ί̯χ͇͋ ̽·̯ιͽ͋ν΂ ι͕͋ϢΣ͇ν΂ ̯Σ͇ νϢ̼ν̽ιΊζόΪΣ χΪ ̼ιΪ̯͇̯̽νχ ̯̽ιιΊ̯ͽ͋ ζΜ̯ϋΪι΢ν 
νϢ̽· ̯ν ̯̼̽Μ͋ ̯Σ͇ DΑH ν͋ιϭΊ̽͋ν΅ ͜Σ χ·͋ ̽ΪΣχ͋ϳχ Ϊ͕ ͸ΑΑ ΢͇͋Ί̯΂ ·ΪϮ͋ϭ͋ι΂ χ·͋ ̯̽ιιΊ̯ͽ͋ 
ΊΣ͕ι̯νχιϢ̽χϢι͋ ̯Σ͇ ̽ϢνχΪ΢͋ι ζι͋΢Ίν͋ν ͋θϢΊζ΢͋Σχ (�΄E) ̯ι͋ ζιΪϭΊ͇͇͋ ̼ϴ ΊΣχ͋ιΣ͋χ 
ν͋ιϭΊ̽͋ ζιΪϭΊ͇͋ιν ι̯χ·͋ι χ·̯Σ ͸ΑΑ ̽ΪΣχ͋Σχ ζιΪϭΊ͇͋ιν΅ ͱΪι͋Ϊϭ͋ι΂ χ·͋ ͕ϢΣ̽όΪΣ̯ΜΊχϴ Ϊ͕ 
̯ ν͋χ-χΪζ ̼Ϊϳ Ίν ΊΣ̽ι̯͋νΊΣͽΜϴ ΊΣχ͋ͽι̯χ͇͋ ΊΣχΪ νΪ͹Ϯ̯ι͋ ̯ζζΜΊ̯̽όΪΣν ΪΣ ͋ϳΊνόΣͽ Ϣν͋ι 
͇͋ϭΊ̽͋ν΅ !̽̽Ϊι͇ΊΣͽΜϴ΂ νϢ̽· ΆΪ΋ ι͋ͽϢΜ̯όΪΣν ̯ι͋ ΣΪχ ͇Ίι͋̽χΜϴ ̯ζζΜΊ̯̼̽Μ͋ χΪ ͸ΑΑ ΢͇͋Ί̯ 
ν͋ιϭΊ̽͋ν΅ 

5/		 Further, ĲspeĐts relĲtgng to Đonsumer proteĐtgon Ĳnd grievĲnĐe redressĲl in OTT mediĲ 
serviĐes Ĳre ĲlreĲdy Đomprehensively Ĳddressed under the InformĲtgon TeĐhnology 
(IntermediĲry Guidelines Ĳnd DigitĲl MediĲ EthiĐs �ode) Rules, 2021/ These Rules 
presĐriĿe oĿligĲtgons for Đontent ĐlĲssifiĐĲtgon, ĲdherenĐe to the �ode of EthiĐs, Ĳnd 
estĲĿlishment of grievĲnĐe redressĲl meĐhĲnisms, thereĿy ĲdequĲtely sĲfeguĲrding 
Đonsumer interests in the OTT eĐosystem/ 

6/		 In view of the ĲĿove, extending tĲriff, interĐonneĐtgon, or QoS regulĲtgons designed for 
trĲditgonĲl ĿroĲdĐĲstgng serviĐes to OTT mediĲ serviĐe (inĐluding F!ST), would Ŀe 
inĲppropriĲte Ĳnd inĐonsistent with their distgnĐt operĲtgonĲl Ĳnd regulĲtory 
frĲmework requirements/ 

Ά15΅ Ρ·͋χ·͋ι χ·͋ι͋ ̯ι͋ Ϊχ·͋ι ΊννϢ͋ν (νϢ̽· ̯ν ̽·̯ΣΣ͋Μ ζΪνΊόΪΣΊΣͽ ΪΣ ·Ϊ΢͋ ν̽ι͋͋Σ΂ E΄Gν΂ 
ι͋ϭ͋ΣϢ͋ ν·̯ιΊΣͽ΂ ΊΣχ͋ι̽ΪΣΣ͋̽όΪΣ ̯ͽι͋͋΢͋Σχν ΊΣ̽ΜϢ͇ΊΣͽ ΢̯ιΙ͋όΣͽ ̯Σ͇ ζΜ̯̽͋΢͋Σχ 
̯ͽι͋͋΢͋Σχν΂ ͋χ̽΅)΂ ΣΪχ νζ͋̽Ί̯͛̽ΜΜϴ ̽Ϊϭ͋ι͇͋ ΊΣ χ·Ίν ̽ ΪΣνϢΜχ̯όΪΣ ζ̯ζ͋ι΂ Ϯ·Ί̽· ΢̯ϴ ̼͋ ι͋Μ͋ϭ̯Σχ 
͕Ϊι ̽ΪΣνΊ͇͋ι̯όΪΣ Ϯ·ΊΜ͋ ͕Ϊι΢ϢΜ̯όΣͽ χ·͋ ι͋ͽϢΜ̯χΪιϴ ͕ι̯΢͋ϮΪιΙ ͕Ϊι ! ΑͫD ν͋ιϭΊ̽͋νͺ 
΋χ̯Ι͋·ΪΜ͇͋ιν ̯ι͋ ̯ΜνΪ ι͋θϢ͋νχ͇͋ χΪ ν·̯ι͋ ι͋Μ͋ϭ̯Σχ ΊΣχ͋ιΣ̯όΪΣ̯Μ ̼͋νχ ζι̯̽ό̽͋ν Ϊι ι͋ͽϢΜ̯χΪιϴ 
̯ζζιΪ̯̽·͋ν΂ Ί͕ ̯Σϴ΂ ̯ΜΪΣͽ ϮΊχ· ̯ζζιΪζιΊ̯χ͋ ΖϢνό̯͛̽όΪΣ΅ 

ͧ΄ͫ ·͋νζΪΣν͋΄ 

1.	 As elaborated in our earlier responses, OTT media/content services operate in a 
fundamentally different environment. They are delivered over the open internet, do not 
involve capacity-constrained channel carriage, and enable a direct relationship between 
content providers and consumers. 

2.	 The arrangements relating to revenue sharing, content placement, and marketing are 
purely commercial in nature and governed by mutually negotiated agreements in a 
competitive marketplace. There is no structural bottleneck or market failure that would 
warrant regulatory intervention in these areas. Imposing broadcasting-centric obligations 
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on such aspects would therefore be inappropriate and may stifle innovation, platform 
differentiation, and consumer choice. 

3.	 Further, international best practices also reflect a differentiated and light-touch approach 
for OTT media services. For instance, in Singapore, the Infocomm Media Development 
Authority (IMDA) regulates content across platforms through applicable content codes3. 
While traditional television and radio broadcasting services are subject to specific 
broadcasting framework, OTT and online video services, including those offering linear or 
scheduled content over the internet, are governed under separate content standards 
frameworks applicable to OTT services. 

4.	 This demonstrates that even where similar or scheduled content is delivered over the 
internet by OTT platforms, it is regulated from a content standards perspective, rather 
than being subjected to the structural, licensing, and economic regulations applicable to 
traditional broadcasting services. It reinforces the principle that the mode of delivery i.e., 
internet-based versus dedicated broadcast networks, should determine the regulatory 
treatment, and not merely the format of content presentation. 

5.	 In view of the above, no additional regulatory conditions are warranted for OTT media 
services in relation to the issues identified. The existing framework under the Information 
Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021, read 
with general competition law and consumer protection principles, is sufficient to address 
any residual concerns while preserving flexibility and innovation in the digital ecosystem. 

3 https.//www/imdĲ/gov/sg/regulĲtgons-Ĳnd-liĐensing-listgng/Đontent-stĲndĲrds-Ĳnd-ĐlĲssifiĐĲtgon/stĲndĲrds-
Ĳnd-ĐlĲssifiĐĲtgon/television-Ĳnd-rĲdio 
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